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INTRODUCTION 

I, the Chairman of the Estimates Committee, having been 
authorised by the Committee, present this Ninety-fint Report of the 
Estimates Committee on Action Taken by Government on the re-
commendations contained in the 74th Report of the Estimates Com-
mittee (Fifth Lok Sabha) on the Ministry of Works & Housing. 

2. The 74th Report was presented to Lok Sabha on the 30th April, 
1975. Government furnished the replies indicating the action taken 
on the recommendations contained in this Report on the 24th Feb-
ruary, 1976. The replies were examined by the Study Group 'F' of 
the Estimates Committee at their sitting held on the 15th March, 
1976. The Draft Report was adopted by the Committee on "the 20th 
March, 1976. 

3. The Report has been divided into the following Chapters:-

L Report 

II. Recommendations that have been accepted by Government. 

III. Recommendations which the Committee do not desire to 
pursue in view of Government's reply. 

IV. Recommendations in respect of which replies of Govern-
ment have not been accepted by the Co~ittee. 

4. An analysis of the action taken by Government on the recom-
mendations contained in the 74th Report of the D;timat~ Commit-
tee (Fifth Lok Sabha) is given in Appendix IV to this Report. It 
would be observed therefrom that out of 58 recommendations made 
in the Report 34 recommendations i.e., about 59 per cent have been 
accepted by Government and the Committee do not desire to pursue 
8 recommendations i.e., about 14 per cent in view of Government's 
replies. The replies of Government to 16 recommendations i.e., about 
?:1 per cent have not been accepted by the Committee. 

Nsw DELm; 
April 3, 1976 
Chaitra 14, 1898 (S) 

(vii) 

R. K. SINHA, 
Chainnan, 

Estj.mAtes Committee. 



CHAPTER I 

REPORT 

A,Uocation of Funds in Plans (Serial No.1, Paras 1.17 to 1.21) 

In paragraphs 1.17 to 1.21 of their 74th Report, the Estimates 
Committee had noted that the Planning· Commission had made 
a tentative allocation of Rs. 100 crores made in the draft Fifth Plan 
for construction of residential and office accommodation (Rs. 80 
crores for residential and Rs. 20 crores for Office accommodation). 
and against this the actual allocations made for the first two years 
i.e. 1974-75 and 1975-76 were Rs. 6.3Q and 7 crores respectively. 
The Committee were further informed that the Planning Commis-
sion had asked the Ministry of Works and Housing to go slow for the 
first three years of the plan period. The Committee had pointed out 
that t.he allocation 01. meagre funds-during the first three years of the 
Plan period would delay in providing residential accommodation to 
a large number of Central Government employees, more than 70 per 
cent of whom were without Government accommodation. 

2. The Committee were also not convinced by the explanation 
given by the representative of the Planning Commission that keep-
ing in view the existing economic situation and financial constraints 
it would not,be wise to inject more funds into housing activity which 
was likely to be more inflationery in the presemt·Situatlon. 

3. The Committee held the view that the allocation of larger funds 
would go a long way in-

(i)" providing more quarters for Central Government emplo-
yees, thereby fulfilling a basic need 8l'ld increasing the 
percentage satisfaction forhousi!lg amOrlg them. 

(Ii) saving of substantial amounts by way bfredUCed payments 
of house rent allowance. ; ,. 

(iii) full utilisation of the ~apacity of C.P.W.D. to. under:take 
construction WO'l'ks which would otherwise remain under-
utilised. ' . " - -. 

(iv) saving in constcl1ction·e~tswhi~ are likely to go up due 
to rising prices. . I 1 
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(v) Creating more employment potential and generating more 
economic activity in the various secto;:'s connected with 
construction activity. 

4. The Committee had, therefore, urged Government to allocate 
larger funds for residential and office accommodation which should 
be tl-venly spreaQ. Q.uring the remaining years of the Fifth Plan. The 
Committee had also desired that dovernment should lay down 
priori~ for the c;onstr~ction of; hpusesj particularly for the low-
paid·-eInployees .so that the ~asic requirement of a shelter was avail-
e~ to $ .a~r number ,of Goye~ent servants and their dependent 
families. 

5.1n their reply, dated 11th August, 1975, the Ministry Qf Works 
and Housirig have' stated:-

"The recommendations of the Committee have been brought 
to the notice of the Planning Commission and Ministry ot 
Finance who decide about allocation of funds for construc-
tion of general pool accommodation. As already stated by 
us earlier, for the current year a sum of Rs. 7.00 crores 
has been made available for construction in general pool 
and to ,this extent ban on undertaking new construction 
works has also been relaxed. The Ministry of Finance 
hav-e expressed the view that in the present difficult finan-

, cial position, it may not be possible to allocate more funds 
during the current financial year and, therefore, have 
desired that the programme of construction for next year 
may 'be considered by this Ministry in consultation with 
them and the funds needed for next year arrived at so 
that the same can he diSCUSSed at the time of consideration 
of annual Plan next year. Thiswill be done by this 
Ministry. " 

6, The Ministry· of Works and Housing were asked to furnish the 
reactions of the MinistIy of Finance and Planning Commission to the 
recommendations of the Committee as also an outline of the cons-
truction programme for 1976-77. They were also asked to intimate 
the action taken to lay down priorities for the construction of houses 
for the low-paid employees. 

7. In their reply dated the 24th February, 1976, the Ministry of 
Works and' HousiItg have stated:-

"Reactions of the Ministry of Finance and Planning Commis-
sion to the recemmendations are ~ntained in Appendices 
I and II. 
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For !lext year's plan i.e. 1976-77, this Ministry had formulated 
proposals involving an expenditure. of Rs. 15 'crores as per 
details given below:-

(Rupees in Iflkhs) 
~--- '------:.---

CoatinuingNew 
Sdiemes wmks 

Toral 

'.! 

R.esMentiill 
N~n:'R~s ide~al 

93t)o()0 

105,'00 

400·00 133o'00 
-

65'00 I7C'OO 

"[, 

!, 

'iCTAL 1035'00 4 65,;00 15CO'C() 

In the new schemes proPQsed to be. taken up next year, this 
, Mf!list{y ha~, proposed commencement of construction ot 

4866 .r:esidentlal units ,and 14 lakhs sft. of office accoIIlIg,O-
':' ; ,j , , • 

dation. The annual plan proposals of this Ministry were 
,disc~eci in the Planning Commission more than onCe and 

, ,.' after' detailed discussion an allocation of Rs. 9.00 crores 
has been approved ... · Since it is absolutely essential to have 
a continuity of program' me and this can be achieved only 
if new works are taken up, it has been decided by us that 
Rs. 7.00 crores should be utilised for continuing works and 
Rs. 2.00' crlres for new works. From the allocation of 
Rs. !.OO crores for new'works it\is'proposed to Cbmmence 
construction of 2391 units (696 tYf;e...l;: ~ 1130 type-II, 453 

'·type-ttl and 112type-.IV) quarters 'Tft DEdhi/'Ghaziabad 
and one 'apartment house 95 suites) in Bonlbay and 4.10 
lakh sq. -ft. of office accommodation in Delhi and Ghazia-
bad. ' 

As regards lay.~ng down of priorities for con~truction of the 
accommodiltion·for low-paid employees, this aspect is kept 
.in. view while formulating the, proposals. In this connec-
tion.it may be mentioned that out of 4944 hot.l~es approved 
for con,structil?D- during the, current., financial year, 4788 
are of lower types ,like type-I, IT and ITI and even the re-
maining 156 are type-IV houses which are meant for mid-
dle level people. It may be mentioped that at Delhi many 
type IV houses are being demolished for re-construction, 
henc~ the construction of some Type-IV houses is essen-
tiB:t 'In tbe programme to be tak~ up for construction 

, durlng the next year alsO Le., 1976-77, out 'of '1391' houses, 
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2279 will be of types-I, II and III and only 112 houses will 
be of type-IV". 

8. The Committee regret to note that the Planning Commission 
has decided to allocate a meagre amount of Rs. 9 crores for construc-
tion of office and residential accommodation for Central Government 
employees during 197'-77, the 3rd year of the Fifth Plan which does 
not signify any worthwhile improvement over the allocation of 
as. 6.30 crores and Rs. 7 crores made for the first 2 years of the Plan 
viz.. 1974-75 and 1975-76. The allocation for the 3 years thus works 
eut to Ks. 22.30 against a total provision of Ks. 100 crores made in 
the draft Fifth Plan . 

• 9. The Committee had hoped that with the relaxation of ban on 
new constructions and Government's policy to accord priority to 
allotment of housing sites to landless workers in rural areas under 
the 20-Point Programme, Government would earmark larger funds 
for construction of residential accommodation for its own houseles!i 
and low-paid employees during the coming years. The arrangement 
would have bt!~n conducive to better planning and execution of 
programmes as well as optimum utilisation of the capacity of the 
cPWD which is the executing agency for construction. 

10. The Committee note that even out of the Ks. 9 crores allocat-
ed for 1976-77, Bs. 7 cJ'ores would be utilised for continuing works 
and t~ r~maining .J'~- 2 crores for new works. The Committt"e 
would reiterate that the allocation of meagre funds during the first 
two years of the Plan period has already affected the construction 
programm~ of residential accommodation which is a basic need to 
a large number of Government employ.ees. The Committee feel 
that jf adequate funds are not made available during the year 1,t76-
77, the position would further worsen. Apart from caus-
ing hardship to the employees, the non-provision of Govemment ac-
commodation would result in payment of large sums of money on 
account' of house rent allowance to 'them. The Committee strongly 
urge that Government should launch a crash programme for cons-
truction of Government quarters for the employees at an early date 
by aJlMating larger funds during 1976-77. 

Crash Pr~gra:mine ofHo'using (Sl. No.7 and 8, Par~s 2.24, 2.32-2.34) 

'll.In parag~~phs 2.24 and 2.32-2.34.of thei!' 74th Report, the Esti-
mates Con)mittee had pointed QUt that it was high r-=-.le that the 
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magnitwie and importance Qf,providing accommodation for Central 
Government employees within a specified period was realised by 
Government in its correct perspective and concerted eft'orts made 
to solve the problem. The problem called for a re-orientation of 
policies and programmes. To achieve the object of providing accom-
modation to the ~mployees w~thin a specified tim~-1imit and for ac-
~elerating the pace of HOUSing ~onstru<;tion 'in' the country. a package 
of practices and progran1tnes would have to be 'biken up in an integ-
rated and coordinated manner. Th~ Comrp~ttee: ~tronglyurged that 
as a first step Government sho~ld declare unequivocally their policy 
in the matter and take immediate measur.~s for embarking on a time 
bound crash programme for the construction of quarters to cover the 
ne'eds of all employees who h~4. put in ten years of service or more 
~d shoUld provide requisite funds therefor . 

. 12. In their reply submitted to the Committee in Oetober, 1975, 
the Ministry of Works .and Housing stated ,as fIlIHows:2. ' 

"This Ministry agree with the recommendations of the Com-
mittee that the pace of construction of residential accom-
modation for Centnil Government employees should be 
~ccelerated., Proposals for construction of accommodation 
are included in the rive Year Plans and allocation is fina-
lised by the Planning Commission and Ministry of Finance. 
Plahning Commission, with whom the matter was taken 
up, hav~ expressed the view that resources constraints are 
likely to continue for some years to come and there is no 
scope for embarking on a crash programme of construc-
tion of houses with a view to solving the problem within 
a reasonable period. I~ view of this Position it is not con-
sidered feasible to prepa.re a crash programme. However, 
with a view to having a steady rate of construction o£ 
houses for the Central Government employees, long term 
perspective plan, covering a period of 20 years, is being 
drawn up to aim at a satisf~ction of 80 per cent in Delhi! 
New Delhi and 60 per cent m the other larger citiE's, where 
general pool houses exist, at present, This plan will be 
kep~ under constant review and will be suitably adjusted 
or modified depending On an increase or decrea~e in the 
physica:I and financial resources." 

13. The Ministry further stated that ~t would not be possible to 
have a time':'bound programme and construct accommodation fOr all 
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emplo~s woo have put in 10 years service' as with the prepara-
tion and itnplementation of the proposed 20-year perspective plan, a 
!ubstantialnumber of employees would be provided housing. 

14. Tti.e CoJiUnittee regret to note that during the first four Pl~, 
perioCls, covering a span of ~O years, the position in respect of pro-
~ismn of residential accommodation for Central Government em-
ployees lias be~n far ir~m satisfactory inasmuchas against tlLe total 
demand of' 1,63,725 quarters of all types in various cities at' the end 
of 19~-74, there was an estimated shortage of 1,14,502 units, compos-
ed of 58,D24 in Delhi and 55,578 in other metropolitan cities. The 
percentage satisfic~tion achieved in Delhi which has the largest con-
centration of Central GOvernment employe~> was of the order of 
32, 32, 38 and 41 respectively during the first, second. third and fourth 
plans as against 80 per cent targeted during each Plan. The posi-
tion is all the more deplorable in the metropolitan city of Calcutta 
where the satisfaction percentage has gone down from 48.9 in the lst 
Plan. to 8.60 in the Fourth Plan. Judging from past performance, 
thi Committee are not encouraged by Government's proposed pers-
pective plan for the next 20 years, particularly when it intends to 
achieve only 80 per cent satisfaction which they had aimed at during 
each of the four Plan periods. Moreover, the Committee feel that 20 
years of perspective planning is too long a period to ensure accom-
modation to those employees who have already been waiting for over 
10 years. Since housing is a basic need wbich should be provided 
by Government to their employees, the Committee strongly recom-
mend that Government should take effective measures to provide 
residential accommotfation to their employees and provide adequate 
fund., for the purpose on a priority basis. A two pronged programme 
coul(1 he undertaken in a serions manner. First, employees could 
themselves be encouraged to build their own houses so as to reduce 
the burden on Government and secondly adequate funds could be 
earmarked to embark on a crash programme of construction of more 
quarters during the coming years. The Committee need hardly add 
that with the general improvement in the economic condition and 
.,.vailabllity of building materials like cement, steel. etc., it should 
Dot be diftkult for Government to launch a progranuqe of construc-
tion of Government quarters on a massive scale. The Committee, 
therefore, reiterate their earlier r,~::ommendations that as a first step, 
Government should declare unequivocally their policy in the matter 
and take immediate measu,res for drawing up a timebouncI pro-
~mme for construction of quarters and laying dQWD a ,firm stratelY 
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for providing accommodation to those Govemment employees who 
have already put in 10 years' of service at the earliest. 

Collection of Data regarding Central Government· Employees (Serial 
No.9. Para 2.3'5). 

If:' 

15. In paragraph 2.35 of their 74th Report, the Estimates Com-
mittee had suggested that the Ministry of Works and Housing should 
devise a suitable system for collection of data r~garding Central 
Government employees who had put in 10, 20 and 25 years of service 
and were still w.ithout reside~tial accommodation, as the mainteD:-
ance of sucll a data w.ould greatly help in formQhitin~ poJicies and 
program~es for the construction of. the requisite nu~ber of quarters 
for the Government employees.' . . 

16. In their reply submitted to the Committee in NovemBer. 1975, 
the Ministry of Works and Housing have s.tated as followF.:-

"The suggestion of the Committee has been examined. At 
present, details cjf Government employees eligible for 
general pool accommo<fution are cOllected at the time of 
inviting annual applications for allotment of general pool 
re!!idences in respect of places where there are such resi;' 
dences. On account of shottage of funds, construction of 
residential accommodation is undertaken only on a limited 
scale. For the purpose of planning such construction for 
the time being at least, th~ present method of collection 
of information is 'considered adequate; all the same. 
efforts are being made to improve upon it still further." 

17. The Committee feel that the present system of collection of 
details from the annual applications is for a limited purpose and does 
not give an overall picture of the number of employees who have 
put in 25, 20 and 10 years of service but are without residential ac-
commodation. The Committee consider that for any meaningful 
planning, it is essential that GOvernment should be in possession of 
basic data to enable them to assess and plan their future require-
ments. The Committee, therefore, reiterate their earlier recommenda-
tion that the Ministry of Works and Housing should devise a suitable 
system for collection of data reg~rding Central Government emplo-
yees who have put in 10, 20 and 25 yean of service .nd are still with-
out residential accolDlllendation. . 
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Ailotment Rtilet -<Sl. No.: 13~ ~ar!i 2.52). <' .• 

18. In paragraph 2.52 of their 74th Report, the Estimates Com-
mittee had stated' that under the present Allotment Rules; Govern-
ment servants eligible for Types II, III and IV were not allowed 
allotment of accommodation in lower category unlike Government 
servants eligible for Types V and above. The Committee were in-
fonned that the a110tInent year comprised 3 Calendar years (1975-
77) and allotments were made on the basis of entitlement at the com-
mencement of the allotment year, namely, 1st January, 1975 and if 
after an allotnient on this basis, the entitlement of an employee 
went up, he would not be considered for an allotment in the higher 
entitled type QOring the "allotment year". The Committee, point-
ed out that even on Government's own admilsion certain marginal 
cases -could not be ruled out in that the employees who were on the 
verge of getting a:ccommodation in the entitled type after long period 
of; waiting for that type lose their entitlement to that type just be-
cause of iIicrease in emoluments before the commencement of the 
allotment year which would entitle them only to the next higher 
type. ConsequeQ,tly their w~ting peJ.'iod of getting any accommoda-
tion at all might be longer since their turn would come according to 
the inten-8e priority list for the higher type. The Committee, there-
fore, suggested that such_ses of hardship should be.considered sym-
pathetically by offering them :accommociation of next below type so 
that the anomaly of their juniors in service getting accommodation 
even though of a lower type, might not arise. 

19. In their !"eply submitted to the Committee in July, 1975, the 
Ministry of Works and Housing stated as follows:-

"The recommendation is that ~fficers eligible for accommoda-
tion of types III and IV should be made eligible for allot-
ment of accommodation in the next below types. When 
the allotment rules were promulgated in 1963, priority in 
respect of all types of accommodation was reckoned from 
. the date from which . an officer had been continuously 
drawing emoluments relevant to a particular type in a post 
under the Central Government and, in all the types except 
type II, allotments in the next below types were permis-

. sible. In view, however, of the shortage of accommoda-
, tion and. the low percentageof satisfaction in types II and 
m, allotment in the next below in these two types was 
stOpped~ In order to mitigate the hardship caused to the 
employees entitled to types IV arid below, as a result of 



the stoppage of allotments in the next below tyges, it w. 
decided in 1964 that, for the purpose of reckoning priority, 
the entire length of service should be taken into consi-
deration in the case of officers entitled to types IV and be-
low, then there ' would be)J!uch pressure on type II, where 
the demand is the heaviest. This will be detrimental to 
the interest of officers of lower categories who are en-
titled to type..lI. 

There would also be practical difficulty in implementing the 
recommendation of the Committee as it would be difficult 
to draw up a line of distinction between those employees 
who may be considered to be 'on the verge of getting ac-
commodation' in the entitled type before their entitlement 
changes to higher type, and those who may be considered 
to be 'not on the verge of getting such accommodation.' 

In view of the position explained above. Government do not 
" consider it desirable to make any change in the existing 

rules and, therefore, have not found it possible to accept 
the recommendation of the Committee." 

!t. The Committee would again like to point out that the existing 
aHotment rules do not cOVer such cases where the employees who 
were on the verge of getting accommodation in the entitled type 
after long period of waiting lose their entitlement to that type just 
~cause of increase in emoluments before commencement of the a1-
I.tment year which would entitle them to the next higher type. The 
COmmittee had, therefore, suggested that cases of hardship should 
be considered sympathetically by offering thoem accommodation of 
next below typ~ so that the anomaly of their juniors getting aeeom-
~c)dation even 'though of a lower type might not arise. 

", zt. The Couunittee would like that this aspect should be thorough-
ly e~mined by Govenunent and reJllediai action taken by amending 
the Allotment.&des suitably. 

Out-of-turn allotment (SemI No. 14, Pa'J'as 2.60, 2.61 and 2.62). 

'h. In paragraphs 2.60 tp 2.62 of their 74th RepOrt, the Estimates 
COJl),lnittee 'noted thiat in the allotment: ~ules, a provision existed re-
garding out-of-turn, allotments on medical grounds but this provi-
siotf was omitted from 13th May, 1972 and thereafter tid' hoc allot.: 
2728 LS-2 
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ments on medical or other grounds were being sanctioned by relax-
ing the provisions of the Allotment Rules. All such cases were ftrst 
considered by a Special Committee headed by a Joint Secretary, and 
then put up to the Minister for sanction. Since ad hoc allotments 
On medical and other grounds were still being made even after the 
relevant rule was omitted from the Allotment Rules, the Commit-
tee had recommended that the Rule regarding out-of-turn allotments 
should be restored in the Allotment Rules so that all persons eligible 
for such allotments could apply for the same. This would int~T alia 
remove the impression that there was any favouritism in such ·allot-
ments. 

23. In their reply submitted to the Committee in Septem.ber, 1975, 
the Ministry of Works and Housing stated as follows:-

"The recommendations have been examined by Government. 
It is proposed to re-constitute the 'Special Committee' by 
including ~epresentatives of the Ministry of Finance, De-
partment of Health and the Department of Personnel and 
Administrative Reforms to scrutinise all applications for 
out-of-turn allotments on medical grounds. Out-of-turn 
allotments on special grounds are made to personal staff 
of Ministers, etc., dependent sons, daughters etc. of deceas-
ed/retiring/transferred officers. Instructions regarding 
such allotments were issued in the past from time to ti~ 
and circulated to all concerned Ministries/Departments. 
These cases are decided in accordance with those instruc,.. 
tions. It would be difficult to lay down any guidelines or 
. detailed instructions for other cases of out-of-turn' allot-
ments in special circumstances, as the grounds for these 
allotments may vary from case to case and ea~h case is to 
be examined on its merits. In the matter pf ,out-of-turn 
allotments madeqn medical grounds, Government, is 
guided by the advice of the Ministry of Health. On . the 
basis of discussions in the National Council (JCM), it has 
now been decided that out-of-turn allotments on medi~al 
grounds should be considered only in c~se!! of 'T.B. and 
cancer. No detailed instructions or amendment of rules 
are, therefore, considered necessary." 

2f. Since out-of-turn allotmeDts of resideDtial accommodatioD-.re 
still beiDg made. to GovernmeDt servants, the Committee see DO r~
SOD why suitable provisioD to this effect CaDDot be include4 iD the ~- . 
10aDent BuIes, so that aD perSODS eligible for such out.of·turD aU,,!;::" 
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ment may apply for the same. The Committee agree thatevea after-
layiag down the criteria in the Allotment Buies, all requests for out-
of-turn allotments, whether on medical or other special grollluis, 
should continue to be considered on merits of each case. The Com-
mittee, therefore, reiterate their earlier recommendation that tke 
rule relating to out-of-tmn allotment should be included again in 
the Allotment Rules to apprise Government servants of the actual 
position and to enable them to apply' for the same, if eligible. 

Unau.thorised occupation ot ILI,CcommodatiOn by ex-Government sef-
vants 

(SI. No. 23 and 46. Paras 2.101-2.103 and 5.11) 

25. In paragraphs 2.101 to 2.103 and 5.11, the Estimates Commit-
tee had inter alia referred to unauthorised occupation of General 
Pool accommodation by ex-Government servants and had stated that 
on 30th June, 1974 the number of persons who were in unauthorised 
occupation of General Pool accommodation was 382 in Delhi, 21 in 
Bombay and 13 in Calcutta. The Committee wanted the Govern-
ment to analyse the reasons for overstayal by the retired Govern-
ment servants and take effective follow-up action for their eviction 
under the rules. In this connection, the Committee had suggested 
that Government should also examine the feasibility of with-holding, 
sizeable alOOunts from the gratUity payable to Government servants 
on retirement, so as to serve as a deterrent against unauthorised oc-
cupation of Government quarters. As regards recovery of dues from 
retired Government servants for overstayal, the Committee were un-
able to understand why action could not be taken under the Publie 
Premises (Eviction of unauthorised occupation) Act, 1971. 

26. In their replies submitted to the Committee in OctoberiNov-
ember, 1975. the Ministry of Works and Housing have stated as 
follows:-

"The recommendations of the Committee have been examined 
by Government. It is felt that some time is bound to be 
required for processing cases of eviction. However, in 
order to gear up and streamline the machinery, some steps 
have been initiated for creating additional posts etc. 

Steps are taken to recover Government dues under tbe provi-
·Sions of the Public Premises (Eviction of Unauthorised 
Occupants) Act, 1971 on account of overstaya-l 'of, retinilt-
Government servants in Government accommodation .. The . . { .~ 
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process of litigation is, for the reasons given below. a leng-
thy ·one and it takes quite long to recover the dues through 
the provisions of the said Act. 

Under the provisions of the Public Premises (Eviction of Un-
authorised Occupants) Act, 1971, every unauthorised 
• * * * * occupant of public premises is required to pay 
damages on account of the use and occupation of such pre-
mises as may be assessed by the Estate Officer. However; 
before the Estate Officer pa:ses any such order, he has to 
issue a notice in writing to the person concerned calling 
upon him to show cause why an order should not be made 
and then diSPose of his objections, if any. He has also to 
take into consideration any evidence that may be produc-
ed in support of the objection. In view of such a statu-
tory provision, the Estate Officer is required to give a 
reasonable opportunity to the unauthorised occupant under 
the principles of natural justice, because the proceedings 
are quasi-judicial in nature. Secondly, if the unauthoris-
ed occupant, even after the abOve order has been passed, 
refuses or fails to pay the dues, the Estate Officer, under 
Section 14 of the said Act, is required to issue a certificate 
for the amount due to the Collector, who has to recover 
the amount as arrears of land revenue. The CollE'ctor 
takes some time to recover the dues. Departments of re-
tiring officers are invariably advised not to settle their 
final accounts till receipt of a 'No Demand Certificate' 
from the Di'1'ectorate of Estates. 

.. Regarding the reasons for overstayaI by retired Government 
servants, it is felt that it would not be practicable to ana-
lyse the reasons in all such cases but, broadly. the reasons 
are children's education, illness in the family, inability to 
secure alternative accommodation, etc. There is already 
a provision of witholding of gratuity upto a maximum 
amount of Rs. 1,000/-. Government are examining what 
further steps could be taken to ensure that retired officials 
vacate Government residences promptly." 

fi. The Committee regret to Dote that eveD after allowing the 
...... overstayal upto a period. of 8 months (Z months grace period 
...r lib: ..,nths on certain eonditioas on payment 01 'higher rents 
etc.) after retirement, Government have expressed their inability 
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to get their ,remises vacated from unauthorised occupation ..... 
the rules. They feel that the steps already taken lDlder the rules, 
mcluding the withholding of gratuity to the extent of Bs. 1,_1-
against unauthorised occupations have not proved e&edive as would 
be -evident from the large number of 382 cases of unauthorised occu-
pation still pending on 30th June, 1974 in Delhi/New Delhi aloBe. 
The-Committee feel that Govemment should review the e&eetiveJIess 
of the existing measures including the withholding of the gratuity 
with a view to examme what further measures, including rationalis-
ing the procedures, streamlinmg the administrative machinery, ill-
creasing the maximum limit of withholding gratuity are necessary 
to minimise the incidence of unauthorised occupatio~ of Govern-
. ment residential accommodation. The Committee, therefore, reite-
rate their earlier recommendations on the subject. 

Housing Schemes 

(Sfl. Nos. 24 and 25, Paras 2.123 to 2.125) 

28. In paragraph 2.123 to 2.125 of their 74th Report, the Estimates 
Committee made a number of suggestions with a view to provide 
the Government employees with residential accommodatil)n dunn· 
their service or after retirement from service. In this connection, 
the Committee made the following suggestions:-

(i) Ministry of Works and Housing should prepare· a compre-
hensive scheme to provide houses on hire purchase basis 
to Central Government employees who have completed 
10-years of services or more. The feasibility of financing 
the scheme from the employee's own money deposited in 
the Provident Fund Account may be considered. This 
will give the necessary incentive to the employees to save 
and also to provide the inducement to increase their Pro-
vident Fund subscription. 

(ii) For the Low Middle Income Group emrloyees Government 
shOUld take positive promotional measures for setting up 
Housing Cooperative Societies which would assist them 
in the procurement of plots of land and in building houses. 

(iii) For such Government employees who would like to settle 
after their retirement in their respective States to which 
they belong, Ministry of Works and Housing should assist 
them to get membersh.p of some Housing Cooperative 
Societies in their respedive States. The State Govern-
ments should be persuaded to fix some quota for the bene-
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'-fit of C~ntral Government employees in each Housing Co-

operative Society in the State Sector. 

Central Government employees should get the Housing 
benefit either under the Central Scheme applicable to 
Delhi or under any Housing Cooperative Society in the 
State Sector. 

The Committee consider that necessary funds for the hire 
purchase scheme referred to above should be found from the Gene-
ral Provident Fund of the Central Government employees them-
selves. For those employees who are admitted to the new scheme 
of owning a house on hire purchases, the scales of m,onthly contri-
butions towards G.P. Fund should be laid down specifying clearly 
the portion of the total contribution which would be earmarked for 
housing facility and which the Government employee would not 
be able to withdra.w for any other purpose. 

The Committee trust that the Ministry of Works and Housing 
will initiate action on the lines suggested above and will take some 
concrete steps to ameliorate the sufferings of the Central Govern-
tIlent employees in the matter of their post-retirement housing prob-
lem. The Scheme suggested above will inCidentally help to reduce 
pressure of demand on the Central Pool Accommoda.tion. 

29. In reply to the above recommendations, the Ministry of Works 
and Housing have stated as follows:-

"The Ministry of Works and Housing have already introduced 
a scheme for the exclusive benefit of the Central Govern-
ment employees in the matter of providing housing faci-
lities to them. Under tht; scheme the Central Govern-
ment employee can avail of House Building Advance for 
the purpose of construction of houses or for the purchase 
of ready built flats from the Housing Boards and the regis-
tered house building societies. 

The Central Government employees, alongwith others-, can 
also derive the benefit of the following two schemes under which 
loans are granted to the individual or their cooperatives for the con-
struction of houses:-

(1) -Low Income Group Housing Scheme; and 

(ii) Middle Income Group Housing Scheme. 
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~ Scheme at (i) above provides for loan assistance to the extent of 
~80 per cent of the cost of house subject to a maximum o'f Rs. 14,500/ .. 
'00 perSons whose inCome does not exceed Rs. 7,200/- per annum. 
t'tie Middle Income Group Housing Scheme mentioned. at (ii) above 
pi'orides for 'the grant of loans to individual house builders who are 
ia the income range of Rs.7,201/- to Rs. 18,000/- per annum and the 
loan assistance admissible is limited to 80 per cent of the cost of a 
house subject to a maximum of Rs. 27,500/-. 

, Besides, the above mentioned two housing sche~s which are 
ip.tended for the individuals and are applicable to the urban areas, 
there is Village Housing Projects Scheme which provides for grant 
of loans to the individuals, including Central Government employees 

"for construction and improvement of house in villages. The amount 
of loan is restricted to 80 per cent of the cost of construction subject 
to a maximum of Rs. 5,000/- per house. The total cost of a house 
should not exceed Rs. 8,000/-. 

Above all, as it has been observed by the Committee, the Delhi 
Development Authority have formtlIated a scheme for providing 
residential accommodation to the public servants in Delhi where 
there is a large concentration of Central Government employees. 
The purpose of this scheme is to give relief to the retiring public 
servants i.e. those who are employed in the Central Government, 
Delhi Administration and Central Government Undertakings, Statu-
tory and Local Bodies and autonomous organisations etc. under tbe 
control of Central Government/Delhi Administration. 

Government is substantially complying with the recommen-
dations of the Estimates Committee mentioned above. However, the 
comments of the Committee have been noted. and to the extent pos-
sible within the limitations of funds and within the ambit of rules 
governing investment of G.P. Funds. attempts win be made to give 
further effect to Estimates Committee's recommendations. 

In so far as the recommendations of the Committee mentioned 
at (ii), (iii) and (iv) under para 2.123 are concerned, these have been 
brought to the notice of the State Governmems etc., for appropriate 
action." 

30 .. The Committee are Dot satisfied with, Government's reply to 
the effect that "Government is substantially complying with the re-
commendations of the Estimates Cominittee .... However, the com-
ments of the Committee haV'e been noted and to the extent possible 
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within the Umitations of funds and within the ambit of rules ,.e .... 
, iDa investment of G.P. Funds, attempts will be made to pve furtMr 
eBeet to Estimates Committee's recommendations. In so far as the 
recommendations of the Committee mentioned at (ii), (iii) aDd (iv) 
under para 2.123 are concerned, these have been brought to thenePee 
of the State Governments etc., for appropriate action." 

31. The Committee are constrained to observe that the reply of 
the Government is too general and that positive action on the vari-
ous points made in their recommendation has not been taken It,.. 
Government. The Committee would, therefore, urge that Govern-
ment should give s.erious consideration to the various suggestions 
made b, the Committee for implementation. They would reiterate 
that tHe Ministry of Works and Housing should prepare a compre-
hensive scheme to provide houses on hire purchase basis to Central 
,Government employees. The feasibility of financing the scheme 
from the employees' Own money deposited in the Provident Fund 
Account may be considered. 

32. The Committee strongly feel that merely bringing the sug-
gestions to the notice of the State Governments, will not help in miti-
gatmg the hardships of those Government employees who neither 
have their own houses nor have been provided with any Govern-
ment accommodation so far. The Committee will, therefore, Dke 
the Central Government to study the suggestions closely and take 
concerted lQ.easures to implement them in right earnest in consulta-
tion with the State Government if necessary. 

33. To sum up, the Committee would lib to emphasise that Gov-
ernment should take positive lead and initiate efteetive measures to 
enable Government servants to have their own houses. Housing 
agencies in Delhi or other cities may be organised to construd 
houses exclusively for the Government employees in sufficient num-
bers and ofter them on hire-purchase basis through a scheme to be 
financed through provident fund deposits of the employees. The Com-
mittee urge that Government may give serious consideration to tile 
problem of housing their employees after retirement and take suit-
able effective measures in this direction. 
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Shifting of Government Office~ outside Delhi and other big dties. 
and development oiTing toWns (S,!. No. 29-:-31, Paras 3.38 to 3.45) 

34. In paragraphs 3.38 to 3.45 of their 74th Report the Estimates 
Committee had pointed out that although it was the policy of Govern-
ment since 1948 to shift offices outside Delhi with a view to relieving, 
congestion both in the· matter Qf office and residential accommoda-
tion as also relieve excessive pressure on land and various civic 
amenities in the capital only 11 Government offices and 6 offices of 
Public Undertakings had been shifted outside Delhi after 1962-63. 
Government had, however, no information available regarding the 
number of offices shifted outside Delhi since 1948 and new offices 
opened since then. 

35. Referring to the recommendations of the Master Plan for Delhi 
that 50,000 Central Government employees might be deflected to the 
ring towns of Ghaziabad, Faridabad, Gurgaon and Narela, the Com-
mittee had pointed out that while Government had already con-
structed 1-1akh sq. ft. of office accommodation and 2212 residential 
units at Faridabad, no action had been taken to construct office and 
residential accommodation at Ghaziabad and- Mehrauli-Badarpur 
areas, where 1,000 acres and 900 acres of land had been acquired res-
pectively. No action also appears to have been taken to acquire 
land at Gurgaon and Narela as recommended in the Master Plan. 

36. The Committee did not agree with the plea that it was neces-
sary for the attached and subordinate offices to be in Delhi to keep· 
constant liaison with the administrative Ministries concerned as liai-
son could be well-maintained from any place outside Delhi due to 
the availability of increased communication facilities. 

37. The Committee also emphasised the imperative need for deve-
loping the ring towns at a distance of 20-25 kms. so that the con-· 
gestion from the oversaturated centres of population could be re-
lieved The ·Committee had no doubt that the policy of shifting -offi-
ces outside the Metropolitan and other big cities could be successful 
only if proper arrangements were made for oftice andresid~ntial 
accommodation as also for providing suitable medical, educatIonal, 
water supply, sanitation etc. facilities at those places. The Commit-
tee considered that the following steps would goa long way in the 
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implementation of the poHcy of shifting of offices outside Delhi and 
()ther metropolitan cities:-

(1) A complete list of Government/Semi-Government and 
public undertakings offi-ces should be drawn up immediate-
ly and the particular offices which are to be shifted outside 
Delhi should be earmarked and time-bolind programme 
prepared for shifting sucli offices. 

(ii) Office accommodation and residential accommodation for 
a sizeable number of employees, should be made available 
in the places where these offices are proposed to be shift-
ed so that the employees rio not suffer from hardship on 
account of lack of accommodation in new place of duty. 

(iii) Allowances of existing employees' may be suitably pro-
tected and tapered off over a specified period after they 
are shifted to new places to save them sudden loss of 
emoluments. 

38. In their reply dated 17-10-75, the Ministry of Works and 
Housing stated:-

"The information regarding new offices which have been 
located in Delhi since 194:8 as also the particulars of 
offices which have been shifte<i. outside Delhi since then 
is being collected. The information, when collected, will 
be incorporated suitably in the Annual Report of the 
Ministry of Works and Housing. 

The Master Plan for Delhi highlighted the need for integrated 
planning and coordinated development of Delhi and its 
surrounding region and recommended the preparation of 
a comprehensive Regional Plan for the metropolitan city 
of Delhi as well as its interland serveO, by a large number 
of services emanating from Delhi. This recommendation 
was made in view of the physical, economic and resource 
constraints on the unlimited growth of Delhi. According-
ly, the Government of India set up a high powered Board 
for the purpoSe of preparing the Regional Plan. The 
regional plan, as approved by the High Powered Board, 
comprises important urban centures, like Meerut, 
Panipet, Sonepat, Rohtak, Gurgaon etc. The Re-
gional Plan also envisaged the development of 17 
towns within the National Capital, Region which 
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have been identified as having excellent growth 
potential besides" Narela in the ' UnioD . 'Jerritory 
of Delhi. Action for unqertaking integrated development 
df one town in each of three sub-Regions in Haryana, 
Uttar Pradesh and Rajasthan has already been initiated 
by the State Governments. A working Group has also 
been set up by the Central Government to advise in the 
matter of decentralisation of Government oflices, whole-
sale trade and industries away from Delhi to suitable 
towns within the National Capital Region." 

39. In another note dated 17-10-75 the Mir-istry further stated:-

"Particulars of Central Government offices and semi-Govern-
ment oflices located at New Delhi I Delhi are being collec-
ted with a view to examining which of these could be 
shifted to satellite anei. ring towns as well as to other 
suitable areas in the country. It is, however, stated that 
the matter regarding shifting the Head Offices of public 
sector undertakings outside Delhi has been recently 
reviewed by Government and certain decisions taken. 

The matter relating to protection of allowances of the exist-
ing employees, after they are shifted to new places, to 
save them from sudden loss of emoluments, is under 
examination. 

The Committee's recommendation that oflice and residential 
accommodation for a sizeable number of employees should 
be made available at the places where offices are proposed 
to be shifted, has been noted and will be kept in view 
while preparing plans for construction of accommodation 
at various stations." 

40. The Committee regret to note that in spite 8f their recom-
mendation made as early as in April, 1'75, the information regard-
lug new offices which have been located in Delhi since 1948 as also 
the partieulars of offices which have been shifted outside Delhi 
since then is still being collected by Government. The Committee 
desire that a time-bound programme should be drawn up for collec-
ting such information. 

4.l.. The Committee would urge upon Government to pay urgen~, 
attentiOll to the problem of decen1ra1isation of Government and' 
semi-Government offices from Delhi on receipt of the report cd the 
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WorkiDc Group. The Committee have also DO doubt that Gcrverll-
IIleJlt would p1l1'Sue the matter vigorously with the State GOyftD-
... ts of Baryaaa, Uttar Pradesh aDd RajasthaD for expeditiDc the 
integrated development of the towns which are expected to absor. 
tlae de8.eeted population of Delhi. 

Arrea-rs of Licence fee (S. No. 45, paras 5.9 & 5.10) 

oU. In paragraphs 5.9 and 5.10, the Estimates Committee in their 
74th Report expressed their unhappiness over the increase of arrears 
of licence fee in respect of residential accommodation at Delhi from 
Rs. 76 lakhs in 1969-70 to Rs. 106 lakhs in 1973-74 and han recom-
mended that Government should set up a Departmental Committee 
with representatives of Ministry of Finance and Audit to revifw the 
procedure regarding re-conciliation of accounts in detail with a 
view to simplify the same and to submit its report within 2 
months of its constitution. 

43. In their reply dated the 9th September, 1975, the Ministry 
of Works and Housing stated:-

"The recommendation made by the Estimates Committee to 
set up a Departmental Committee with representatives 
of Ministry of Finance and Aurlit to review and simplify 
the procedure regarding/reconciliation of accounts in detail 
with a view to reducing delays in reconciliation, has been 
accepted. The Ministry of Finance (Department of 
Expenditure) and the office of the Comptroller and Auditor 
General of India have already been requested to nominate 
their representatives on the Departmental Committee." 

44. When asked to state the latest position in the matter, the 
Ministry of Works and Housing in their communication dated the 
11th February, 1976 stated as follows:-

"Although the Ministry of Finance and Directorate of Estates 
have since nominated their representatives for the Depart.. 
mental Committee the C & AG has not so far nominated 
the representative." 

45. The Committee regret to note that although the recommenda-
tion of the Committee to set up a Departmental Committee to review 
aDd simplify tile procedure reprdiag :receneiliatioD of aceOllDh luis 



heea accepted, the proposed Departmental CommiUee has not ae-
taally come into being as the C. &. A.G. has not yet nominated his 
npresentative to work on the Committee. The Committee regret 
te observe that the delay in the constitution of the Departmental 
Committee would further delay simplification and reconciliation 
.. accounts. The Committee would, therefore, urge upon Govern-
__ to ensure that the Departmental Committee commences its 
.... k without further loss of time. 

IIDplemetltation of Recommendations 

46. The Committee would like to emphasise that they attach the 
greatest importance to the implementation of the recommendations 
accepted lIy Government. They would, therefore; urge that Gov-
ernment should keep a close watch so as to ensure expeditious im-
plementation of the recommendations accepted by them. In eases 
where it is not possible to implement the recommendations in letter 
and spirit for any reason, the matter should be reported to the 
Committee in time with reascans for non-implementation. 

47. The Committee also desire that further informatio1a-·where 
ea,IIed for in respect of recommendations included in Chapters D 
and m of the Report may be intimated to them expeditiously. 



".i; 

, 
'l,tt. 

.l'ii. 

.~ ~ - . " 
• ~ t'l 

CHAPTER D 

I· 'RECOMMENDATIONS THAT HAVE BEEN ACCEPTED 
'ij·'·I~i<. BY GOVERNMENT 

~endation (S.No. 2 of Appendix VIII) Para 2.7 

The Committee welcome the proposal made by the Ministry fJ>r 
reducing the plinth area of the various types of residential accom-
modation to enable construction of more houses as, well as to make 
the houses ;cheaper. They urge that early decision should be takeD 
in the matter so that the Ministry may undertake the programme of 
neW construction of residential accommodation without further loss 
of time and provide much needed relief to a larger number of GOY· 
emment employees in the matter of housing. 

'1 

Reply of Government . 

A deciSion regarding revision of plinth area has since been taken. 
As agaftlst 6 types contemplated earlier, it has now been decided to 
have Oflly five types. A statement shOWing the revised seale of 
plinth areas is attached. 

(No. 20012(4) 175-W.2, dated 18-8-75) 

Recommendation (S. NO.3) Para 2.8 

The Committee are also in agreement with the decision taken by 
Government to reduce the number of types of accommodation, with 
the eventual objective of having only 4 types. The Committee feel, 
that this decision, besides facilitating speedy and economic cons-
truction, will be in conformity with the socialist pattern of society 
and would therefore urge its speedy implementation. 

Reply of Government 

As indicated in reply to pam 2.7, it has been decided to have 
only 5 types of residential units instead of 6 contemplated earHer. 
These revised scales will be implemented for future constructions. 

[No. 2001214176-W(2) dated 18-8-75]. 

22 
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Recommendation (S. No.5, Para No. 2.22) 
: I ". . ; ,'r 

The Committee note that the Draft Fifth Five Year Plan envisages 
an outlay o~ Rs. 80.00 crares for construction of residential accom-
modation, which could at best result in construction of 22,000 ho_eg 
against the pre~ent estimat~ shortage of 1,14,502, composed of 58,924 
in,.. pe1~i and ~;57,8.in other metropolitan cities. Even the allocation 
of Rs. &Q (!lores which could remove only 20 per cent of the shortage' 
has .been beset witq.: 4ifficulties as already pointed out in Chapter 1 .. · 
Thus the objectives·of attaining a 75 per cent satisfaction level in. 
Delhi ,and 40, per cent ip other cities would remain unfulfilled. 

,Reply of Government 

This Ministry shares the above views of the Committee. The ob:-
servations of the Committee 'have been brought to the notice of Minis-, . " " t. '~' , ., 
try of Finance and Planning Commission. 

[No. 20012 (6) 175-W-2 dt. 13-8-75]. 

Recommendation (SI. No. 11, Para 2.45) 
"'.: L ~ ~ . . :' " 

The CommiHee note that no details of Central Government 
employees in the various cities in the country have been collected by 
Government to find out the demand for Gove:i-rurtent accommodation 
in the various cities. They fUrther note that so fal'general pool 
acconimodation nas been built by Government only in 8 cities and that 
construction of General Pool accommodation in some cities, 
particularly, the State Capitals like Gauhati, Bhubaneswar, 
Patna, Hyderabad, Ahmedabad, Jaipur and Srlnagar is under 
consideration. From the data given in Appendix III which 
was furnished by the "Ministry of Health in connection with 
the introduction of the Central Government Health ':sCh'eme in 18 
cities during the 5th Plan period, it is noticed that there is heaVy 
concentration of Central Government employees in cities' like Poona;' 
Jabalpore, Lucknow, Jhansi, Visakh~patnam etc., which are not be-
ing considered for general pool accommodation by the Ministry of 
Works and Housing. The Committee recommended that tbe Mmis-
try should oollect statistics about the concentration of Central Gov-
ernment emplOYees in the various cities in the country and should 
decide on the construction of general pool accommodation in future., 
after taking into account the number of Government employees in. 
the various cities so as to ease the ho~sing situation in those cities 
where it is most ~utely felt. The priorities,' for construction in the 
various cities may also be laid down after taking .into account ~e., 
relative concentrations of Central Government employees in the 
ci~s, availability of residential accommodation 4here and the ~r
centage of satisfaction achieved. 
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Reply of Government 

Steps have been taken for collection of statistics of Central Gov-
«mnent employees in various big cities, viz., 'A', B.I and B.2 Class 
cities. State Capitals, cities mentioned i; appendix In of the Estimates 
Committee's Report and cities having more than 500 Central Govern-' 
meat employees as intimated by the Department of Personnel and 
,Administrative Reforms of the Cabinet Secretariat. However, it may 
·be mentioned that while concentration of employees will be one of 
·the biggest factors, to be considered for. planning the construction of 
general pool accommodation, there may also be other important fac-
tors, like rate of rent, non-availa.bility of private houses for taking on 
rent, scarcity of land; etc., which may have to be taken into account 
in deci6ing construction of general pool houses ~ different cities. 

[No.' 20012(16)/75-W-2 dt. 24-11-75]. 

Recommendation (S. No. 12 Paras 2.46 and 2.(7) 

';I.'he Committee note that the Ministry of Works and Hous-
ing .. have not been permitted to borrown money frQIll Life Insurance 
Coi-poration of India, State Bank of India or other nationalised Banks 
in the country for the construction of General Pool accommodation. 
The reasons advanced in favour of that decision are, first, that while 
assessing the requirements of funds Government takes an. overall 
view pf the funds that would be available including funds of the fin-
ancial institutions, secondly, L.I.C.'s contributiQIl towards schemes 
would be in. the form of its support to the market borr~wings of the 
Governments concerned. Thirdly, if Ministry of Works and Housing 
are permitted to barrow money from ~e financial institutions, then 
other State Governments would also make similar demands. 

While appreciating the difficulties listed above, the Commit..; 
tee are of the view that in the long-term perspective, outlay on the 
construction of houses will be a useful 'investment in as much as it 
will create permanent assets for the Government and would lead not 
omy to economy in expenditure which is otherwise incurred' on 
account of payment of large sums of money as house rent allowanCe 
1:0 the Government employees but also to increase efficiency of em-
ployees by satisfying their basic need. The Committee would there-
~ urge the Government to review the'ir present policy and allocate 
moie funds to the Mhiistry of Works and HOUSing to intensify'its 
housing activity. The Co.mmittee suggest that the feasibility of pro-
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~iding additional funcis for eonstruction from the Provident Funds 
of the Central Government employees may also be examined. 

Reply of Government 

The recommendations of the Committee fo,!' allocation of more 
lunds to this Ministry for construction of residential accommodation 
.bad been brought to the notice of the Ministry of Finance and the 
Planning Commission. The Ministry of Finance have expressed the 
~ew that in the present difficult financial position, it may not be 
possible to allocate more funds during the current financial year. 
They have however desired that the programme of construction for 
the next year may be considered by this Ministry in consultation 
with them and the funds needed for the next year arrived so that 
the same can be discussed at the time of consideration of annual Plan 
.for next year. This will be done by this Ministry and action for 
formulation of next year's annual plan has already been iniated .. The 
Planning Commission have however, expressed the view that unless 
the resources position improves, there appears to be no scope for 
providing larger allocation of funds. No efforts will however be 
spared to impress on larger allocation for construction of general 
poo.l housing. during the next plan allocation discussions. 

[No. 20012 (3) !75-W2 dt. 4-10-75] 

Recommendation (Serial No. 15 Paras 2.74, 2.75 & 2.76) 

The Committee note that the hostel accommodation is not 
allotted on the basis of length of service_ Upto 31st August, 1970, 
hostel accommodation was allotted on the basis of quantum of 
-emoluments drawn by an officer. The officer getting higher emolu-
ments was considered senior to the officer getting lower emoluments. 
The same pocedure was adopted for allotment of hostel accommoda-
tion in the ladies pool. The committee further note that from the 
1st September, 1970, the priority date both for double-roomedlsingle- . 
Toomed accommodation in the ladies pool is counted from the date 
a lady officer has been drawing a pay of Rs. 500 or above per month 
continuously. After the introduction of the new pay scales CIS recom-
mended by the Third Pay Commission, the priority date is counted 
from the date a lady officer starts drawing Rs. 700 per month. In 
the case of male Government officer, the priority date for double 
roomed hostel accommodation. is deteI'!Ilined with reference to the 
date from which they start drawing Rs. 1000 per month and for 
single roomed accommodation, the priority date is counted from the 
2728 LS-.3. 
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date an officer is in receipt of Rs. 700 or more per month. Seniority 
in all cases is counted within the pay range. 

The Committee also note that in the case of the Working. 
Girls' Hostel, seniority for allotment of accommodation is determined 
according to the date of receipt of applications irrespective Oif the 
pay and priority date of the lady officer. It is also stated that as the-
accommodation in the Working Girls' Hostel is not considered as 
part of the General POiQl accommodation and only few vacancies 
occur, applications are not being invited by 'issuing a general 
circular. 

The Committee feel that for allotment of ' Hostel accommoda-
tion both for ladies and male Government officers, the total length of 
service within the particular pay range for entitlement and not mere-
ly the higher pay within the pay range, should be the criterion for 
determining their priority. 

Reply of Government 

The recommendation of the Co.mmittee contained in para 2'.76, 
above is already being implemented since 1st September, 1970. The 
priority date-both for double roomedlsingle roomed accommodation 
in the Ladies' Pool-is counted from the date an allottee officer has 
been drawin'g a pay of Rs. 5001- (now revised to Rs. 700\-) or above 
per month continuously. In ~e case of a male Government 
servant, the priority date for double-roomed hostel accom-
modation is determined with reference to the date from which 
he is drawing a pay of Rs. 1000 \- p.m. or above and for single-roomed 
accommodation the priority date is counted from the date an officer 
is in receipt of a pay of Rs. 700\- or more per month. Thus, ihe total 
length of service within a particular pay range for entitlement is the 
criterion for determining the date of priority for allotment of hosteI 
accommodation. 

[No. 22012 (6) /75-Pol.lI dated 22-7-75] 

Recommendation (Serial No. 16) para· 2.77 

The Committee also feel that in the case of the Working 
Girls' Hostel, the present procedure of determining senio-
rity for allotment of accommodation on the basis of the date of re-
ceipt of applications is not correct particularly when no circular is' 
being issued for the purpose of inviting applications for allotment. 
The Committee are not convinced of the reasons advancen by the' 
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Ministry that since the number of vacancies which oCCur in the 
Working Girls' Hostel are very few, applications by a circular are 
not invited. The Committee see no reason why the fact of a few 
vac~ncies occurring in the Working Girls' Hostel should not receive 
wide Publicity and why 'this fact should be kept from the notice of 
the Working Girls employed in various Ministries/Departments and 
Attached and Subordinate offices, etc. 

Reply of Govemment 

The recommendation has been accepted. Applications have been 
invited from all lady officers working in eligible offices who satisfy 
the prescribed concUtions for allotment of accommodation in the 
Working Girls' Hostel. The total length of their service in eligible 
offices will be taken into consideration for determining their date 
of priority. 

Recommendation (Serial No. 17) Para 2.78 

The CO~1mittee hope that necessary corrslc1Jive steps will be 
taken by the Ministry of Works and Housing to streamline. the 
whole procedure for allotment of accommodation in various Hos-
tels under the Directorate of States. 

Reply 8£ Government 

This has been examined. As already stated in the r,eply of Gov-
ernment against para 2.77, certain modifications have been made in 
the procedure for allotment of accommodation in: the Working 
Girls' Hostel. It is also proposed to frame suitable rules for allot-
ment in the hostels. 

Recommendation (S. No. 18) Para 2.79 

The Committee further consider that one of the ways of easing 
the acute residential probJem for Government employees particular-
ly those with few years of ser";ice m9.Y be to provide cheap hostel 
accommodation to them by building ~uch hostels in all those cities 
wl".ere there is a large concentrati[Jn of Central Government ser-
vants. The Committee would, thErefore, like Government to exa-
mine the feasibility of constructing cheap hostel accommodation for 
their employees to ease the housing problem to the extent possible. 
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~ly of Ciove~ent 

Demand for hostel accommodation is being assessed after which 
.feasibility of constructing hostel accommodation will be considered. 

[No. 20012 (15/75-W-2 dated 18-8-75] 

Recommendation (S. No. 19) Para 2.80. 

The Committee recommend that allotment of hostel accom-
modation both in respect of lao.y and male officers should form part 
of the regular scheme and allotment rules therefor should be fram-
ed so as to ensure equitable treatment for all eligible employees and 
to avoid incidence of any unfair practices. 

Reply of Government 

The recommendation has been accepted. Action is being taken 
to frame rules of allotment of hostel accommodation. 

[No. 22012 (6) /75-Pol.II dated 22-7-75] 

Recommendation (S. No. 21) Para 2.89 

The Committee also suggest that the old quarters which 
were constructed before the war and for which cost of maintenance 
is stated to be prohibitive should be considered for demolition in 
a phased manner. The land which will be SO vacated as a resl.Olt of 
demolition of these old quarters should be put to better use by con-
structing multi-storeyed buildings. A long-term plan for demoli-
tion of old quarters whose maintenance cost had become unecono-
mical and construction of new buildings in replacement thereof 
needs to be formulated and implemented expeditiously to provide 
relief to the Central Government employees. 

Reply of Government 

The Committee's recommendations are already being implemen-
ted. The process of demolition of single-storeyed quarters and 
construction of 4-storeyed quarters is already being implemented 
and such quarters have been constructed and are under construc-
tion in Tiinarpur D.I.Z. and Minto Road Areas. For New Delhi area, 
the Government have appointed a Committee, known as the New 
Delhi Redevelopment Advisory Committee. The Committee's 
reports in respect of Sectors I and II of D.I.Z. area, where a large 
number of single-storeyed old quarters are existing, have been 
received and on the basis of its recommendations, construction of 
four-storeyed quarters have been taken up this year. While demo-
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lishing such old quarters and constructing new ones, due regard is 
being paid to provision of various related facilities such as schools, 
shopping centres, parks, etc. and the density of population envisaged 
in the Master/Zonal Plan. The pace of implementation of the re· 
development programme will depend upon availability of funds. 

[No. 20012(10)75-W-2 dt. 4·10·75J 

Recommendation (S. No. 22) Para 2.94 

The Committee note that 526 residential units have been placed 
at the disposal 01 the Delhi Police and the Delhi Administration 
from the General Poor accommodation. The Committee are 
unable to appreciate the reasons given by the Ministry that the 
finances of DeLhi Administration are met out of the Central Budget 
and historically Delhi Administration was considered as part of the 
overall responsibility of the Central Government. The Committee 
feel that on the basis of this ground all the Union Territories can 
claim a share from the General Pool accommodation. Moreover, 
Delhi Administration· have built their own houses for their own 
employees and Delhi Police are also building their own accommo. 
dation. The Committee consider that as the. General Pool accommo-
dation is very much short of the requirements of Government 
employees resulting in very low satisfaction percentages in types 
I to IV, action should be initiated to get the accommodation at the 
disposal of the Delhi Police and Delhi Administration release at an 
early date for being allotted to Government employees. 

Reply of Government 

'i The recommendation of the Committee has been examined by 
Government and accepted. The matter is being taken up with the 
appropriate authorities for the release of the residential units. 

[No. 22012(7)175-Pol II dt. 28-6.75] 

Comments of the Committee 

The final results of action taken may be communicated to the 
Committee. 

Recommendation (SI. No. 28) Paras 3.11 and 3.12 

The Committeei note that the demand for office accommo-
dation in Delhi which was 38.50 lakh sq. ft. during the First Plan, 
has increased to 75.33 lakh sq. ft. during the Fourth Plan, an in-
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crease of 36.83 lakh sq. ft. As against thh, the availability of office 
accommodation which was 35.40 lakh sq. ft. during the First Plan 
has increased to 55.77 lakh sq. ft. only at the end of the Fourth Plan, 
an increase of 20.37 lakh sq. ft. Even so, the availability of office 
accommodation has not kept pace with the growth in demand with 
the result that the shortage of accommodation has registered a steep 
increase from 3.10 lakh sq. ft. during the First Plan to 19.56 lakh 
sq. ft. during the Fourth Plan. The gap between demand and 
availability of office accommodation in Calcutta also increased from 
1.65 lakhs sq. ft. in the First Plan to 4.51 lakh sq. ft. in the Fourth 
Plan. The Committee have been informed that the growth in the 
demand for office accommodation is due to proliferation or expan· 
sion that had taken place in the number of Ministries and the posts 
created for those Ministries, on account of increase in the activities 
of the Government after Independence. 

The Committee regret to note that the Directorate of Estates 
has maintained no records regarding the number of offices which 
have been located in Delhi and other cities and the number of_ 
Government employees therein, since the First Plan period. 
As admitted by the Secretary of the Ministry, the maintenance of 
such statistics is vital in the interest of proper planning for provid-
ing office accommodation as well as residential accommodation. 
The Committee are surprised that the Ministry which is responsible 
for providing accommodation both for offices and residential pur-
poses should not have thought it necessary to collect such statistics. 
Evidently, the scheme for office and residential accommodation dur-
ing the various Plan period have been prepared on ad hoc basis and 
not based on any scientific data. It is also no wonder that in the-
absence of this vital information, the policy of Govern~ent to keep 
under check the proliferation of office in big metropolitan towns 
has not met with any success. The Committee recommend that im-
media1:e steps should be taken by Government to collect and main-
tain necessary statistics regarding the particulars of offices and 
their staff strength in the various cities in the interest of policy for 
mulation and advance planning for accommodation. 

Reply of Government 

The recommendation of the Committee to collect and maintain 
staltistics regarding particulars of offices and their staff strength in 
various cities in the intert!stof poliCy formulation and advance 
planning has been accepted by Government. Steps are being 
taken to collect necessary· statistics. 
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Comments of the Committee 

Necessary information collected may be intimated to the Com-
mittee. 

INa. 22012(10) j75-Pol. IV dt. 6-11-75] 

"Recommendation (Sl"No.27) Para 3.14 

The Committee would like to point out that the problem of 
growth of demand for office accommodation in Metropolitan Cities 
is vitally linked with the problem of growing congestion in these 
urban centres. It is, therefore, imperative that a long term view 
should be taken" in this matter and firm measures should be adopt-
·ed for implementing the policy of shifting offices outside these over-
saturated Metropolitan Cities. The Committee have dealt with this 
subject in subsequent paragraphs of this Report. The Committee 

"have no doubt that while preparing schemes for the construction 
of office accommmodation, the poJ!i.cy of shifting offices from Metro-
politan towns would be fully taken into account. 

Reply of Government 

In so far as implementing the policy of shifting offices outside 
"Metropolitan Cities is concerned, the "Estimates Committee has 
dealt with these matters in paras 3.40 and 3.41 to 3.43 and Com-
mittee has been informed of the position in reply to the recom-
"mendations mentioned above. 

It may also be mentioned that the policy of shifting offices from 
Metropolitan Cities has been, and will continue to be, taken into 
"acount while preparing schemes for "Construction of office accom-
modation. To the extent office buildings owned and constructed by 
the Government -already exist in the city centres, the question of 
shifting any office to the peripheral or outside areas, will be more 
a matter of adjustment between one office and another, basro on 
relative priority as to which should be nearer the city centre. This 
"will have little Or no "impact on decongestion" 

Similarly, the question of having compensatory construction in 
"replacement of old and unsafe hutments, particularly, at Delhi, 
"where these hutments have for long been, used for office purposes, 
"will have to be considered on merits, since all the replacements 
'cannot always be, in altogether new areas away from the city, 
contrary to the traffic pattern already built up over decades, but 
~some amount of decongestion, where considered necessary, can be 
ttried, in this calle. Subject to this, -new offices, with their associated 
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townships, can be sited away from congested areas, or scattered 
about in different parts of the city so that the entire employees 
population does not coverage on only one site. Offices functioning 
in hired buildings, where the rate of rent is high, or offices func-
tioning in the city centres in Government bUildings, which it is 
decided to edge out on the basis of relative priority as indicated 
above, or new offices, can be shifted or located, as the case may be" 
in these new areas. 

[No. 20012 (17) 175-W2, dt. 5-12-75]. 

Recommendation (Serial No. 28 Para 3.15) 

The Committee note that demand assessment in Delhi is based 
on the staff strength as on 1st February, 1972 and no precise infor-
mation about the present demand· is available as screening of 
requirements for office 'accommodation has not been done after 
1972,. The Committee would like the Ministry of Works and Hous-
ing to take up the work of screening the requirements immediately 
so that the actual demand for office accommodation in Delhi is 
known and schemes for construction of office buildings during the 
Fifth Plan are prepared and implemented in the light of the latest 
studies made. '0 ~ '" 

11., 

Reply of Government 

Action has been initiated to collect the statistical information 
showing the demand for office accommodation based on the staff 
strength of various Ministries I Departments I Offices of the Govern-
ment of India, for screening the demand and determining entitle-
ments. 

Recommendation (Serial No. 32 Para 3.46) 

The Committee further recommend that integrated plans for the 
development of these new centres of Government offices should be 
prepared in consultation with the various concerned Ministries and: 
the State Governments with a view to develop all facilities more or 
less simultaneously. These plans should be implemented in a phased 
manner over a specified- period of time. 

Reply of Government 
.. 

The recommendations have been brought to the notice of the 
State Governments concerned. 

(No. H. 11013/4/75, U.O. II dt. 28-11-75). 
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Comments of the Committee 

The final results of action taken may be communicated to the-
Committee. 

Recommendation (81. No. 33 Para 3.(7) 

The Committee note that it is the policy of Government to re-
duce concentration of Government offices in specific areas of Delhi 
and Bombay, and that office accommodation has been constructed in 
Rama Krishnapuram etc. in pursuance of that policy. The Commit--
tee consider this to be a step in the right direction. They would like· 
Government to continue this policy and ensure that in future, office-
and residential accommodation are planned in the same areas, along 
with other facilities like educational, medical, marketing etc., so that 
the strain on the transport system is reduced and the employee's 
and their children do not have to travel over long distances. 

Reply of Government 

The recommendations of the Committee have been noted and will' 
be followed. 

[No. 20012/11/75-W.2 dated 11-8-751 

Recommendation (Sl. No. 35, Paras 3.62 to 3.64) 

The Committee note that a number of hutments in 19 loca-
lities in Delhi which account for 23.28 lakh sq. feet of covered area, 
have been declared unsafe for occupation. There are 327 residential 

. units and 14.01 lakh sq. feet of office accommodation in ~hese hut-
ments. The Committee further note that due to a ban on the con-
struction of new buildings, steps have been taken to repair these hut-
ments at a cost of Rs. 25.95 lakhs. Further the annual expenditure· 
on reairs and maintenance of the hutments is of the order of 75 paise 
per sq. foot which works out to Rs. 17.46 lakhs per year. After carry-
ing out the necessary repairs, the hutments are expected to serve for· 
a period of 10 years more. 

The Committee note that the cost of reconstruction of residen-
tial portion and office portion of the hutments is est~ted at 
Rs. 1.6 crores and Rs. 21.48 crores respectively, that is, a total of about 
Rs. 23 crores. The Committee note that these hutments which were 
constructed during the Second World War, have outlived their lives 
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.and that heavy expenditure is being incurred on their repairs and 
maintenance. They also note that these hutments are located at 

· places where land is extremely valuable which could be put to bet. 
ter use if the hutments are demolished and multistoreyed buildings 

. are constructed on that land which can provide more accommodation. 

While the Comm.ittee agree that it would be desirable and 
economical in the long run to demolish the hutments and construct 

: multi-storeyed buildings, they realise that in the present financial 
stringency, it may not be possible to provide the requisite resources 

· amounting to Rs. 23 crores for this purpose. The Committee; there-
fore suggest that Government should formulate a phased plan for 
the gradual demolition of the hutments and construction of multi-

• storeyed builctings. 

Reply of Government 

In view of the huge shortage of office accommodation in Delhi/ 
· New Delhi and taking into consideration the fact that Government 
itself has taken on lease/rent private accommodation, it will be desir-

· able to make maximum use of the available hutments. While there-
fore this Ministry agrees with the views of the Committee that as a 
long term measure, it would be desirable to demolish the hutments 
and construct multi-streyed buildings in their places, the present 

· huge deficit in office accommodation makes it difficult for Govern-
ment to even plan gradual demolition of the hutments within the 
new few years. This Ministry is therefore of the view that the hut-

· ments which are not dangerous and which could be repaired and re-
· novated, will have to be got repaired and used to the maximum pos-
· sible time. With this end in view, proposals for a phased programme 
· of repair and renovation have been planned and will be implement-
· ed. As per this program~e the total plinth area of the hutments 
where a portion thereof is required to be renovated is 1.23 lakh 
square meter. Out of this, the area of 0.78 lakh square meter is 
required to be renovated in three phases. The expenditure propos-
ed for the current and next two year is Rs. 21.04Iakhs, B.s. 42.22 lakhs 
and Rs. 35.56 lakhs. In addition, about 0.34 lakh square meter of 

. hutments under the Ministry of Defence are also to be' renovated for 
which the matter will be taken up with that Ministry. While this 
ministry would have been very happy to have. substituted to hut-
ments by proper office blocks, keeping in view the realities of the 

: situation this ministry· has to undertake this programme. 
{No. 20012(10)/75-W2 dated 4-10-75] 
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Recommendations (Sl. No. 36 Paras 4.8, 4.9 and 4.10) 

"The Committee note that there are 34 markets in Delhi under the 
,administrative control of the Directorate of Estates having 3286 pre-
mises which consist of 2,189 shops, 273 fiats, 167 stalls, 12 fuel depots, 

,53 show-windows and 582 platforms. 15 per cent and 7 per cent of 
the premises are reserved for persons belonging to the Scheduled 
Castes and Scheduled Tribes respectively while the remaining pre-
mises are in the general quota. Allotment of shops etc., to the Sche-
duled Castes and Scheduled Tribes is made by draw of lots after 
inviting applications through advertisements in local newspapers. 
The licence fee in the case of Scheduled Castes and Scheduled Tribes 
is charged at economic rates. The allotment of the shops in the 
general quota is done by inviting tenders and normally the tenderer 
who offers the highest amount of monthly licence fees gets the allot-
~ment." 

"The Committee further note that Directorate of Estates is not 
in favour of introducing the system of allotment by calling tenders 
in respect of the reserved quota for Scheduled Castes and Scheduled 
'Tribes on the ground that there would be a tendency for the people 
to get benami allotments and the members of Scheduled Castes and 
Scheduled Tribes would not get the real benefit of the shops reserv-
ed for them." 

"The Committee feel that even under the present procedure the 
"chances of benami transactions cannot be ruled out completely as a 
person who wants to make investment to run a business can always 
find an applicant belonging to Scheduled Castes or Schedul~d Tribes 
to apply for allotment of shop on his beha,lf. The Committee, there-
fore, recommend that the applications for reserved quota should be 
thoroughly checkerl. to ensure that benami transactions do not occur. 
After allotment also, there should be regular checks and enquiries 
to see that the benefits of allotment from the reserved quota are 
actually derived by those belonging to the Scheduled Castes/Sche-

,duled Tribes only." 

Reply of Government 

The above recommendation of the Committee has been examined 
'by Government and accepted. In order to ensure that a shop in the 
reserved quota goes to a member of the Scheduled Caste/Scheduled 
Tribe cOmmunity, the followi'ngprovisions are made in the terms and 
conditions for allotment of shops etc. to member of Scheduled 

"-Castes/Scheduled Tribes of Delhi:-
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"The licensee shall, under no circumstances, be entitled too 
or be permitted to transfer or sublet the shop or enter into-
part:oership with anyone else directly or indirectly in any 
manner whatsoever and tl~e licence shall automatically 
stand revoked and cancelled on breach of any of these 
conditions. 

After allotment of a shopistalllflat the allottee will not be 
permitted to transfer or sublet the same to anyone else 
directly or indirectly in any manner. 

Any violation of the above terms and conditions will confer 
on the Government the right to cancel the allotment and 
resume the shop/stall/flat without giving any notice and' 
without incurring any llability as to the loss that might 
accrue to the allottee as a result thereof". 

Recommendation (SI. No. 37, Para 4.11) 

"The Committee note with concern that a number of shops 
which had fallen vacant from time :to time in various markets, are 
not being re-allotted on the basis of tenders. The Committee, thre. 
fore, recommended that all the premises in the markets which fall 
vacant hereafter should be allotted on the basis of tenders, excep~ 
1'n respect of the reserved quota for which applications should be 
invited only from p~rsons who belong to Scheduled Castes/Scheduled 
Tribes." 

Reply of Government 

The recommendation of the Committee ,has been examined by-
Government. It has been decided that all the commercial premises, 
to the markets, which fall vacant, should be allotted on the basis of" 
tenders except the following:-

(i) Shops in the reserved quota in favour of members of Sche-
duled Castes/Scheduled Tribes; 

(ii) Shops which are required to be vacated by allottees in 
the public interest; and 

(iii) Shops allotted to in.stitutions rendering publi'c utility ser-
vices, such as, banks, co-operative societies, post offices,-
etc. 
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{iv) Shops which are restored to ex-allottees (or their partnersl 
sublessees who had applied on or prior to 6-5-75 for re-
gularisation in their names, subject to certain conditions) 
after they have been evicted under Section 5 of the 
(Public Premises Eviction of Unauthorised Occupants), 
Act, 1971, on the condition that they pay up all Govern-
ment dues, remove all unauthorised construction/encro-
achment and execute fresh licence deeds. 

[No. 22013 (18) 174-Pol-III dated 22-7-75] 

Recommendation (S1. No. 38 Para 4.12) 

The Committee are concerned to note that unauthorised exten-
'Sions of shops i:n markets are posing a big problem and that the 
Directorate of Estates is finding it difficult to tackle the situation. 

'The Committee feel that this problem has arisen due to administra-
tive laxity and non-enforcement of the rules. The machinery to 
-detect unauthorised extensions and take suitable action in the matter 
does not appear to be effective. The Committee would like Gov-
·ernment to examine this matter in detail and to take effective mea-
sures including removal of lacuna in the rules etc., if any, tightening 
of inspection machinery etc., to ensure that unauthorised extensions 
:are detected in time and firm action is taken against the persons con~ 
.cerned speedily. 

Reply of Government 

Necessary action to tackle the situation of unauthorised extension 
of shops in markets by way of tightening of inspection mac.hinery. 
etc., is being taken. 

Recommendation (S1. No. 39 Para 4.13) 

The Committee further note that as admitted by the Secretary of 
the Ministry there is ample scope for improvement in the manage-
ment of the markets. The Committee urge tllat necessary steps 
should be taken to tone up the management of the markets at an 

. early date so that the markets are managed well and present a clean 
look. 

Reply of· Government 

The recommendation of the Committee has been examined and 
necessary steps to tone up the management of the markets to make 
them "present a clean look" are being taken. 



38 
2. It has been decided to prepare proper designs and rebuild, 

some of the markets or get them re-built by the existing lessees, ac-
cording to plans approved by Government. Some rationalisation in 
the matter of distribution of shops, by way of keeping particular· 
trades in adjoining shops, such as, car repairs apd automobile spare 
parts in one corner, or ensuring that shops selling cooked food are 
not located near nullahs, etc., are being thought of. Once the above· 
policy is formulated and implemented, the objective recommended 
by the Committee will be achieved. 

Recommendation (Sl. No. 41 Para 4.15) 

The Committee consider that there is a socio-economic purpose in 
providing shops in or near residential areas of Government servants. 
The Committee, therefore, recommend that Government should· 
encourage establishment of cooperative stores in thees areas with 
full and effective participation of residents. There should be regular· 
checking of prides, charged by the shopkeepers, particularly for· 
commodities of every day use to make sure that these are being sup-
plied at most competitive· rates. 

Reply of Government 

The recommendation of the Committee has been examined by 
Government. 

2. Cooperative Stores formed by Government servants and spon-
sored by Government are a1r~ady shown preference in the matter 
of allotment of shops in various markets under the administrative· 
control of the Directorate of Estates. The Central Government Em-
ployees Consumers' Cooperative Society Ltd. and other consumers' 
cooperative societies are allotted shops. 

3. As regards regular checking 9f prices charged by the shop-
keepers, it may be stated that the Directorate of Estates do not have· 
any machinery to take up this job. However, the functioning of the 
Central Government Employees' Consumer Cooperative Stores and. 
its branches in various residential areas of Government servants will 
automatically exercise a healthy check on the prices charged by the 
private shopkeepers operating in those colonies. 

4. Secondly, there is almost in every Government colony a Resi-
dents' Welfare Association recognised by the Department of Person-· 
nel & Administrative Reforms in the Government of India. That. 
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Department have agreed to appeal to the' Welfare Association to-. 
report to the authorities in the Civil Supplies Department in case-
any trader charges unusually high price for any commodity. 

Recommendation (SI. No. 43 Para 4.Z8) 

The Committee regret to note that licence' fee which was fixed' 
in 1964 for the market other than the Rehabilitation markets has not. 
been revi'sed so far although the question of revising the rent in 
these markets was mooted as far back as 1969~ As the rents in the 
open market have gone up consider.ably, the Committee urge that 
necessary steps should be taken for the upward revision of the· 
licence fee in these markets at an early date-. 

Reply of Govemment 

The recommendation of the Committee has been accepted by' 
Government. Orders revising the licence fees have issued. 

[No. 22013 (13) 175-Pol. I dated 17-10-19751. 

Recommendation (SI. No. 44) 

"The Committee note that subleasing of shops by the allottees' 
is quite common although it is not permissible and the lease-deeds 
do not make any provision for it. But the market instructio:p.s 
which have been drawn up for the internal use of the Directorate 
provide that sub-leasing can be regulated if the sub-lessee asks, 
for it and the following conditions are satisfied:-

(i) Sub-lessee is an actual and effective occupation of the' 
shop; 

(ii) All the arrears of rent/licence fee/damages as also service 
charges and other dues as stipulated by Government in 
respect of the shops are cleared; and 

(iii) A licence deed in the prescribed form is executed by the 
sub-lessee on a licence fee which may be fixed for the 
purpose." 

"The Committee further note that out of 50 shops which fell 
vacant in four markets, namely, Srinivaspurf, Andrews Ganj, Nanak-
pur and Mandi House during the years 1972, 1973 and 1974, Nine-
shops were regularised in the names of unauthorised occupants.' 
which constitute 18 per cent of the total shops whi'ch fell vacant." 
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4.38. "The Committee are disturbed to note that the provlslons 
:1n the Market Instructions are at variance with the Clauses in the 
lease deeds, regarding the subletting of shops in the markets, with 
the results the particular clause in the lease deed which did not 
,permit sub-letting has virtually become a dead letter. This is a 
. serious lapse and requires investigation." 

, 
4.39. "The Committee do not agree with the ~inistry that the 

regularisation of sub-leases is serving a dual purpose, viz., the 
ej,ectment of the original allottee and the recovery of arrears from 
,the 5ub-Iettee. They consider that regulatiolll of subletting en-
,courages malpractices particularly when it is not petmissible under 
the lease deeds. The Committee would like the Ministry to examine 
this problem in all its aspects and make suitable amendments tn 
the rules and instruction to eliminate the malpractice of sub-letting 

. of the shops." 

Reply of Government 

The recommenadtion of the Committee has been accepteri. by 
Government. Orders prohibiting regularisation in favour of sub-
lessees/partners have been issued. 

[No. 22013 (18) 174-Pol-III dated 22-7-75] 

Recommendation (Sl. No. 47, Para 5.12) 

The Committee further suggest that a detailed study of the out-
standing from Government departments like P&T, Railways and 
. Defence, may be made with a view to simplify the procedure regard-
ing recovery of. licence fee from those offices. They would further 
like that a break-up of the outstandings of the licence fee, more than 
.six months old but less than one year, more than one year but less 
than two years, and two years and over, and the amount involved, 
should be published departmentwise in the Annual Report of the 
Ministry together with concrete measures taken to effect recovery. 

Reply of Government 

Ti:ll June, 1973, recoveries on account of licence fee of general pool 
-accommodatIOn from officers of the Departments of P&T, Railways 
.and Defence were credited to Civil Accounts through Exchange Ac-
~counts and these were posted in the books of the Directorate of Es-
,tates on the basis of certificates of recoveries furnished by those 
offices. Under the old system, substantial amounts were found out-
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standing under the "Remittance Head". It was decided that w.e.f. 
1-7-73, payments on account of licence fee made by the occupants of 
ge~eral pool accommodation belongirig tf) the Departments ofP&T, 
R~i1ways and Defence should be remitt~d to t~e Directorate of Es-
tates by cheque/bank draft. The cheque/bank draft is .required to 
be accompahied by' a schedule of derluction of rent d~ and the 
same should :r:each the Directorate' of Estates by the 20th' of ' each 
month. ~ 

2. Although tlJ,e new system has many advantages, alI the offices 
did' not' fall in line together and they adopted the new system hom 
different dates. [n some cases,' although chequesfbankdrafts were 
received, supporting detaiiswere either not sent or were sent separ-
ately later. Hence the a~otlIlts !e~resenting, these cheques/bank 
drafts had to be kept in suspense involving a lot of Clerical labour. 
The services of 'an Accountant are utilise.d exclusivel¥ for the clear-' 
ance of these amounts and it is 'hoped ,that the new procedure will 
bring about improvements. Moreov.er, the matter \\Till alSO' be' con-
sidered by .the Committee whieh is proposed to be constituted as per 
recommendation of the Estimates Committee in para 5.10 of their 
Report under consideration. 

3. The recommendation of the Committee that a, break-up of the 
outstandings of the licence fee, more than six ~onths but less than 
one year,'1nore'thanone year but less than two years and two years 
and over, with the amounts involved should be published depart-
mentwise in the Annual 'Report of the Ministry together with the 
concrete measures taken to effect recovery, has been noted for im-
plementation. 

[No. 22013 (20) 175-Pol. related 9-9-1975J 

Beeomm.eDdatioD (Sl. No. 48, Para 5.13) 
: .... ) 

The Commjttee note that arrears of licence fee for office accom-
modation which amounted to Rs. 4.551akhs rn 1969-70 have,gone upto 
Rs. 24.48 lakhs in 1973-74. The arrears include an amount of Rs. 17 
lakhs. due from Jawahar La! Nehru University, which has since been 
settled. The balance of arrears include outstanding dues from Rail-
ways on account of office accommodation allotted to them as also 
due'to delays in receiving intimation of recovery from the depart-
ments concerned. The Committee would ltke the Governmen,i to 
evolve in consultatilm with Audit, and the Departments concerned, 
a suitable procedure for the speedy recovery of licence fee for 0f1ic~, 
accommodation which is mostly allotted to Government Departments 
so that no arrears on this account accumulate. ; 
2728 L.S,-4. 
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Reply of Govemment 

The recommendation of the Committee is accepted. It has. been 
decided that Government should evolve, in consultation with Auctit 
and the departments concerned, a suitable procedure for the speedy 
recovery of licence fee for office accommodation. Action has already 
been initiated to set up a departmental Committee with representa-
tives of the Ministry of Finance and Audit, as recommended by the 
Committee in their recommendation contained in para 5.10(S1. No. 
45) of their 74th Report (5th Lok Sabha) and this Directorate's sug .. 
gestions for the speeqy recovery of licence fee for omce accommoda-
tion will be made to the committee so instituted. . 

[No. 22Ol2(1&)f75-Pol. I dated 17-10-1975} 

Beeommendatioo (SI. 1'(0. 50 Para 5.18) 

The Committee note that Rs. 16.5-lakhs, Rs: 5.8 Iakhs and 
RB. 6.7 la1ms are still due from the P & T Department, the Court 
Liquidator and National Instruments Ltd; respectively, on accoun1: 
of occupying General Pool accommodation at Calcutta. Since 1972, 
these organisations were required to pay enhanced licence fee at the 
market rate instead paying at the old rate calculated under F.R. 
45-B, the Committee would like Government to settle the· matter ex-
ped#iously by holding discussion at the bigbes.t level with -the P & T 
Department, National Instruments Ltd, and tbe Court Liquidator. 

Reply of Government 

All the three cases of recovery of arrears of licence fees from the 
P & T Department,- National Instruments Ltd. and the Court Liquida-
tor are being pursued. The Ministry of Industries have already 
instructed MIs National lDStnnnehts Ltd: fbteliearmg the arrears 
without delay. As regards the P & T Department, the matter is 
being taken up with the P .& T Directorate at a, high level. The posi-
tion in re'gard to the recovery of arrears of licence fees from the Coart 
Liquidator has been reviewed in consultation with the Ministry p£ 
La'Y Branch Secretariat, Calcutta and furtber actiOn to reassess the 
arrears due is being taken, as advised l?y them. 

- (No. 22013 (21) /75-Pol. dated 22-7-75) 

Comments of the Committee 

The final results of action taken may be communicated to the: 
Committee.· 
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Recommendation (Sl. No. 51) Para 5.1' 

The Committee note that Rs. 18 lakhs are due from Himachal 
Pradesh Government on account of the accommodation occupied by 
them. The Committee would like the matter to be settled expediti-
ously by hol4ing discussion with the State Government, at the highest 
level if necessary. " 

Beply of Go~llJIlent 

The matter regarding recovery of arrers of licence fee from the 
Himachal Pradesh Government has been taken up by the Minister 
with the Chief Minister of Himachal Pradesh. It is proposed to hold 
a high level meeting shortly for sorting out the issue if it is not possi-
ble to settle it by correspondence. 

[No. 22013 (21) j75Pol. I dated 22-7-75] 

.COIDlD.tl\Dts of tbe Co ..... mittee 

The final results of action taken may be communicated to the 
Committee. 

&e.co1plDen~atio~ (S1. No. 53) Paras 5.U and 5,25 

The Committee are disturbed to note that the outstanding 
balance· of licence fee in respect of markets in Delhi was Rs. 14lakhs 
on 1-1-75. Tbey are concerned to note that this sum includes Rs. 2 
lakh$ whic.h are outstanding from evicted shopkeepers and Rs. 8.5 
lakhs from 379 ahopkeepers for which action has been initiated for 
r~~overy under the Public Pre.mises (Eviction of Unauthorised Occu-
pants) Act, 1971. The Committee are unable .to understand how such 
heavy arrears were allowed to be accumulated in respect of licence 
fee fr~ the shopkeepers as under the rules, eviction proceedings 
could be taken. against defaulters, if the licence fee has not been paid 
for a period of four months. 11:1 the opinion of the Committee, there 
has been remissness and laxity in recovering 'lhe dues from the shop-
keepers. The Committee would like this matter to be examined in 
depth and responsibility fixed where timely action bas not been taken 
to start proceedings against the defaulting shopkeepers. 

5.25. The Committee would furthe'!" urge that effective mea,sures 
should now be taken to clear all these arrears expediUously. 

~~ of Qov~~ent 

As on 1st January, 1975. the arrears were Rs. 14.021akhs. This 
figure was reduced to Rs. 11.43 lakhs as on 31st July, 1975. The main 
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reasons for the accumulation of arrears in respect of markets are as 
under:- . 

(i) Various provisions of the Public Premises (Eviction of 
Unauthorised Occupants) Act, 195)3 were struck down by 
Courts and no action could be taken from 1968.to ~~7~ for 
the recovery of the arrears. When the new Act came int. 
forc~ in 1971, the arrears stood at Rs. 20.37 lakhs as against 
the figure of Rs. 11.43 lakhs as on 31st July, 1975. 

(i1) Cases for recovery of licence fee/rent are required to be 
:~jJ..p.rocessed under the provisions of the 'Public Premises 
- .(Eviction of Unauthorised Occupants) Act, 1971. Such 

proceedings under the Act are quasi-judicial in nature and 
, a reasonable opportunity of showing cause is required 

to be given to the other party. This IS time-consuming 
and, sometimes, it takes long to finalise a case recovery. 

(iii) .Jn,many cases, although eviction orders had been passed, 
it was not possible to tak~ physical possession of the pre-
mises because the strength of the Eviction Squad of this 

.r 'Directorate is quite inadequate to tackle the large number 
of cases promptly. This results in accumulation of arrears 
Quring the period of unauthorised occupancy. 

(iv) ~he certificate of recovery is sent to the Collector for 
, ' '., realising the dues as arrears of land revenue. The Collec-
.f' tor takes his own time to realise the dues. 

'" \"1 

(v) S()metimes, the whereabouts of defaulters are not avail-
able. 

(vi), ~me of the shopkeepers are allowed to pay the arrears in 
, insta~ents under any special circumstances. 

2. The following steps have been taken to bring down the arrearS 
of licence 1ee:-

(a) It has been decided that a shopkeeper, who falls in arrears 
for one month, will have to pay interest at the rate of 
12 per cent on amount due. This is likely to improve 
~overy position. 

(b) If the shopkeeper does not pay for one month, his licence 
is liable to be cancelled and the licence would be restored 
to him only when he pays an additional licence fee. 

r (c) If is proposed to strengthen the Eviction Squad of the 
Directorate of Estates so that physical eviction from shops, 
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which now takes a very long time, is expedited. This is 
likely to result in reducing accumulation of arrears. 

(d) In all new licence deeds, the permanent address of the 
Iicencee should be given so that the whereabouts of the 
defaulters could be traced easily. 

(e) There were heavy ,arrears in respect of shops in Sectors 
VIII and XII, Ram akrishnapuram , New Delhi. With the 
sea1!ng of a few shops in these two Sectors, the position 
of payment has improved considerably. 

(f) AlI efforts are being made to realise as speedily as possible 
the maximum amount of arrears. 

3. From th~ above, it will be observed that there was no laxity on 
the part of any officer in taking timely action against defaulters. It 
~ been observed that the index li'ne of arrears has been descending 
for so.me time past. . 

Recommendation (st. No. 55) Para 5.27 

In order to ensure that arrears are not allowed to accumulate 
in future, Government may also consider the desirability of taking 
advance rent for six months to one year, as security from the shop-
keepers. 

Reply of Government 

In Clause 4 of the licence deed there exists a provision that the 
licensee (s) shall deposit and keep deposited with the Director of 
Estates a sum equivalent to six-months licence fee as security amount 
which is liable to be forfeited if any of the terms and conditions is 
coritravenedor violated. As such the recommendation of the Com-
mittee already stands implemented. 

[No. 22013 (21) f75-Pol. dated 22-7-75] 

RecommendatioD (SI. No. 56) ~ara 5.28 

The Committee are surprised that no in~est on arrears of licence 
fee was charged so far and that now there is a proposal to charge 
interest at 12 per cent on the outstandings. It should have been evi-
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dent that the absence of any interest charge on outstanding licence 
fees, is itself fln inducement to accumulate the outstandings. The 
Committee would like the Government to charge penal interest rates 
on outstanding rents so as to discourage delays in the payment of 
licence fees by the shop-keepers, apart from eviction proceedings 
wherever necessary. 

Reply of Government 

The recommendation qf the Committee has been accepted by Gov-
ernment. Interest at 12 per cent per annum will be recovered from 
all licences/tenants of shops on arrears of licence fee/rent due from 
them. 

Recommendation (SI. No. 57) Paras 6.4, 6.5 and 6.6 

The Committee note that during the last three years, constrUc-
tion cost of buildings has gone up by about 66 per cent. They further 
note that Central Building Research Institute and the Structural 
Engineering Research Institute are doing research to reduce costs by 
reducing the specifications while keepUig the structural suitability 
of the buUdings to normal safe levels. The Committee further note 
that the C.P.W;D. has decided to adopt some measures to effect the 
economy in the cost of construction as a res~lt of the researches done 
by these institutes. The Committee are unhappy that so far no 
worthwhile progress has been made in adopting the results of rese-
arch in the field in the matter of reduction in construction costs. The 
Committee need hardly emphasise that 1.m1A;ss Government agencies 
themselves adopt measures like reduced specifications, use of local 
materials· etc., in the construction of their buildings with a view to 
~inging down the costs of construction, lIuch researches -will remain 
on paper and would not be widely adopted by others. It is,therefore, 
imperative that in the context of constraints of resources and the 
need to build l~er number of h~es the Government construction 
agencies like, C.P.W.D. should adopt cost reduction techniques on 
a larger scale which will not only result in constructfon of more 
buildings but would have a demonstrative effect on the public and 
private organisations. 

The Committee would further like the research institutes to inten-
sify their efforts to undertake result-oriented researches as also to 
optimise the use of local materials in building construction. 

In this connection, the Committee' would also like to draw 
attention to the recommendations contained in paras 4.16 and 4.17 of 
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th~r 37th Report on "Housing" regarding the use of flyash as an 
alternative to cement and the need to find cheaper substitutes for 
hrick, timber, etc. The Committee would like Government to take 
concrete action in the interest of bringing down the cost of construc-
tion. 

The Committee would like Government to specify the measu-
ces adopted by them in reducing costs in their construction projects 
and to mention precisely the economics achieved, as a result thereot 
in the annual Report of the Ministry. 

:aeply of Government 

The C.P.W.D. has already adopted the following techniques for 
effecting economy in the cost of construction of buildings: 

(i) Hypar footings; 

(ii) 9" load bearing walls for 4-storeyed construction; 

(iii) 3" thick pre-cast lin.tels; 

~iv) Under reamed piles; 
·(v) Use of high strength bars/deformed bars; 

(vi) Design. on the basis of ultimate load; 

(vii) Computerisation of structural analysis. 

2. The above techniques are explained below. 

(1) H~1' footing: Hyper footings have been adopted by 
C.P.W.D. in the construction of type III quarters in Madras. ,This has 
t'esulted in sizeable saving in the quantity of concrete. The savings 
in steel was marginal. The saving in cost was nearrly 10 per cent as 
compared to conventional methods of foundation design. It is pro-
posed to adopt hyper footings for 4-storeyed residential buildings in 
Minto Road at New Delhi which will be taken up for construction 
next y~ar. Designs are under preparation. 

(2) 9" Load bearing walls f01' 4-st01'eyed construction: C.P.W.D. 
has extensively adoptea 9" thick load bearing walls for 4-storeyed 
construction and these have been found to be successful. This has 
resulted in a saving of 25 per cent on the cost of structural masonry 
.and 7-8 per cent on total of building work. 

(3) P1'e!-cast Components: Pre-cast lintels and treads for stair-
cases have been adopted in a number of locations by C.P.W.D. The 



~c~~ss qf l4ltels has been c~~siderably reduced and the reinforce-
~ent lIas been made more or le!lS nominal, where conditions permit 
l'esuillng in saving of 10-15 per cent on the cost of such works. 
,! '~... . 

(4) Under-reamed Piles: Under-reamed piles have been adopted 
by C.P.W.D. in places like Dewas and other locations in Delhi. 
Wh~ever soil c~nditions are' such that under reamed piles' become 
,.:Qore economical, these are being adopted. Usually such under reamed 
piles are.found to. be economical in areas where black cotton soil is 
encountered. 

(5) High strength bars I deformed b.I1rs: C.P.W.I? has extensively 
used ~gb. strength deformed bars in most of the major constructions. 
tconomy ~n- steel varying from 10 per cent to' 30 per cent has been 
achieved by the use of such bars as reinforcement. -

(6) Design on the basis of ultimate load: It is the .common prac-
tice iil: C.P.W.D~ ~ow to adopt ultimate load theory for structural 
d~sign .. This has resulted in savings to the t~ne of 10. per cent-
25 per cent in the cost of structural members as compared to that 
obtained on elastic theory of design~ 

(7) Computerisation of structural analysis:' The structural analysis. 
for the 16-storeyed and 20-storeyed bufldings at Calcutta have already 
been computerised. Ipput data was worked out in detail ~d to a 
high degree of accuracy azid" 'have' been fed "to the computer in the 
I.I.T., Delhi. The outpuf:waschecked and counter-checked" by manu-
~ apalysis bYl!leveral IPethod~ and are. being. no~ .. used for structural 
d~tail~gof these bUildings. 'This has' s~ved considerable amoun; of 
m.anu41" labour and has yielded design moments to a degree of accu-
l'acy.Vvliich' coqld n~t ~~ve be~n o])tained by normal manual means. 

"Tlile follovdngt techniques are under active consideration of the 
';:A:r..W;~. for' adoption: 

'. 
(i) Extension of ,8" lo~d .beap.ng ~onstr~ction to5-stor~ye<l 

buildings; 
'. . .t 

" ". (ii) CJlaJU;lel lmits; 
... _ ,1' '. :. 

, . ·.(iii). Doubly curved shell units;. 

~~) Pre-cast planks; 

(v) Yield-line ml:lthod of design; 
"1 (vi')' Further work on computerisation. 

.' 
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4. The C.P.W.D. has already 'finalised plans and designs for a 5-
storeyed residential construction in D.l.Z. area envisaging the use' 
of load bearing walls, channel, units and doubly surved shell u:riits 
for structural flooring, fly ash cement concrete, cement mortar etc. 
It is alsQ proposed to adopt '911 techniques of sound site layout, scien-
tific labour ganging and proper sequencing of operati'ons at site with 
a view' to improving labour productivity a.nd reduciI}g time. The 
p~ject after completion will be carefully watched to find out as to 
how the' new ,structural units as well as modified specifications are 
behaving in practice. After this; the 'new structural pattern and 
specifications will be extended to large scale, construction work . 

. 
5. The Structural Engineering Research Institute has recently 

published a pamphlet outlining the method of design of slabs on yield: 
line theory. Thi$ method will be adopted selectively in future build-
ings. ' 

6. The designers of the Department have been given training' in 
computeiising structural design. Many cc;>mplicated' designs such as· 
those ~f helical staircases, shear wB;lI, contruction etC. are, currently 
being pregrammed for computer work. ' - " 

,7. The C.P.W.D. -was a pioneer in 'semi pre-cast construction., 
Semi-precast beam and slab construction, brick filled 'T' beams etc., 
had been extensively used in the past in KamlaMarket, M.Ps quar-
ters, etc., 'a,nd these will be eeononrical. It is to be noted that some 
of ~se ~~niques such as' Hypar footings, 9 per cent walls for 
Multistorey cons,tructi~n were originated by C.P.W.D,. 

- - -
8, 'It will also be pertinent to point out that all the ideas which 

e~erge -frOPl Rese~rch Ins:titutions cannot be"straigl}.tway translated 
into practic~, as some of these, require further studies on pilot cQnS-
~~Jion sc~e:' Further, it should also be Jl~ted. that many techni~ 
qua cannot be ad9p.ted on a" big scale unless the tech,nical soulldness 
aria economy are properly established., 

9. The Department has set up a Committee under the Chairman-
ship, of the Chief EngiIieer (Designs) specifically for the purpose of 
cons~tly following the new techniques which are being deVeloped 
in the l",borator~s and research institutions, studying closely their 
behaviour in the experimental projects and suggesting methods for 
their adoption in large scale constrl:lction. 

10. Local materials are used by theC.P.W.D. wherever possible. 
As regards use of flyash, necessary instructions have been issued to-
various S~ate Government$ and· Departments of the Government of' 
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India to ensure that flyash is utilised in building construction. These 
will be used by the c.p.w.n. when standard quality flyash is mar-
keted. 

11. The recommendations of the Committee that Res'lU'ch Insti-
tqtes should iptensrfy their efforts to undertake result-oriented rese-
arches as also to optimise the use of local materials in building con-
struction, are being brought to the notice of the concerned authorities. 
As desired by the Committee, measures adopted in reducing costs 
in construction projects and economics achreved would be specified 
in the annual report of the Ministry. 

[No. 20012(13)/75-W2 dated 4-10-75] 

Recommendation (8. No. 58 Para 6.11) 

The Committee note that since August, 1973, the Government 
have imposed a ban on new constructions under which no resi-
dential or office building which has not reached the plinth level, 
(!an be proceeded with. They further note that as a result of 
the representation made by the Ministry of Works and Housing, 
the Cabinet has agreed in principle to relax the ban partially and 
bas permitted the construction of houses for low income group 
Government employees during the year 1975-'ffl with a view to 
utilise Rs. 4.10 crores out of the budget provision of Rs. 7 crores, 
after meeting an expenditure of Rs. 2.90 crores for continuing 
schemes. In Chapter I, the Committee have already discussed 
about the Government's contention regarding the inflationary 
·effect of injecting more funds in construction activities. They 
have also. emphasised the need for the construction of more resi-
·dential accommodation for Government employees to increase the 
percentage of satisfaction in the various cities. Moreover, the 
Committee would also like tM Government to consider the effect 
of the ban on the efficiency and morale of the c.p.w.n. Organi-
sation. The Committee therefore strongly urged the Government 
to review their decision regarding the ban on construction so that 
the basic needs of the employees for shelter are satisfied and the 
-organisation of the c.p.w.n. which is stated to have been geared up 
for a large programme of construction is utilised to the optimum. The 
Committee have already stressed the need to aUocate larger funds 
for this purpose. TheyJ10pe that early decision would be taken in 
the matter. 

Reply of Government 

For the cl1i'n!nt year, the ban on construction has already been 
lifted and steps have been taken to start construction of 4944 
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houses mainly for the low-paid employees. The work will gain 
momentum and more funds will be required next year. A prog-
ramme for taking up new works next year, is also being drawn up 
and will be finalised, in advance so that all preliminary steps pre-
paratory to the call of tenders, are completed by the time the 
next year's budget is voted. The Fin~ce Ministry have been 
advised of these steps and of the recommendations of the Committee. 
They have stated that they would consider this matter at the 
.time of the discussion of the annual plan for the next year. It 
is hoped that more funds would be allocated next year. 

[No. 20012(14)/75-W-2 dt. 29-8-75] 



CHAPTER III 

RECOMMENDATIONS WHICH THE COMMITTEE DO NOT 
DESmE TO PURSUE IN VIEW OF THE GOVERNMENT'S 

REPLY 

Recommendation (SL NO.4) Paras 2.19 to 2.21 

The Committee are distressea to note that the position in 
respect of provision of residential accommodation for the Central 
Government employees in Delhi and other metropolitan cities is 
very unsatisfactory. The percentage satisfactions ~chieved :fn: 
Delhi which has the biggest concentration of such employees, was 
of the order of 32, 32, 38 and 41 respectively during the First, Second, 
Third and Fourth Plans, as against a target of 80 per cent satisfac-
tion aimed at during each Plan. The number of houses available 
in Delhi has risen barely by 20,080 during the seventeen years, 
that is, from 20,824 at the end of the First Plan to 40,904 at the 
end of the Fourth Plan, as against an increase in the demand by 
35,232 houses i.e., from 64,596 in the First Plan to 99,828 in the 
Fourth Plan. The percentage satisfaction achieved at the end 
of the Fourth Plan in the cities of Calcutta, Bombay and Madras 
is 9, 11 and 6 respectively which is far short of the satisfaction 
levels aimed at. The overall satisfaction achieved or all the eight 
cities where general pool accommodation is available, is 30 per 
cent. The Cam.mittee are constrained to observe 1hat the pro-
gress made by Government so far in providing housing to their 
e1rnployees is a sad reflection of their failure to satisfy the basic 
needs of the employees, particularly the low paid employees to· 
any reasonable extent. 

From among the many reasons advanced for the low per-
centage satisfaction achieved, the Committee are unhappy to note-
that during the first two Plans, the demand projections for each 
Plan period were based on the number of applications received 
from Central Government employees without taking into account 
the total number of employees, and that planning for construc-
tion of building was started after the funds were actually releas-
ed leading to a time lag betweetl allocation of funds and the start of 
the construction work. The Committee are unable to compre-
hend how without the basic information relating to number of em-
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ployees any meaningful plans for housing them can be formulat-
ed. The Committee have referred to his aspect in a subseqUent 
section of the Report. 

Another reason advance was shortage of funds for construc-
tion of residential accommodation. The Committee cannot but ex-
press their concern about the low prio:dty receiv:eft by housing 
schemes. When financial constraints have been the major handi-
cap, the Committee would have liked tile Government and its 
various agencies to institute schemes for low cost houses and 
economy in construction, which could have made a real impact on 
the problem of housing instead of reducing the pace of construction. 
The Committee are concerned about the absence of any perspective 
plaruiing on a scientific basis with time bound targets and a firm 
resolve to meet the housing shortage within a specified period. As it 
is, much valuable time has been lost and the problem remains largely 
unsolved. The Committee stress that the causes for the slow progress 
made in planning and implementing the schemes for construction of 
re3idential accommodation should be identified and the shortcomings 
noticed such as non-collection of data regarding employees, time lag 
between construction and allocation of funds etc. rectified. 

Reply of Government 

The satisfaction rate is, undoubtedly low. However, construc-
tion of buildings. even low cost ones, requires a fairly large finan-
<:ial outlay and of late, because of the much directional increase in 
the developmental activi~y of the Government, calling for large 
investment in various fields, this has become a constraint. This 
Ministry has always been trying, to get larger funds allocated for 
building .purposes; and this year, it has also got the ban on the 
construction of houses lifted, particularly for the employees of the 
lower income group; but allocation of funds is done by the Govern-
ment, after taking into account all the relevant factors and priori-
ties in the various sectors and all that this Ministry can state is 
that it will stress to get more and more funds allocated. 

The planning process is also being streamlined. Aleary the 
Estate Directorate, while asking for applications according to a 
'fixed priority, at the places where general pool accommodation 
-exists, or is being built, has started asking the heads of offices/ 
departments to indicate the number of people eligible for various 
types of accommodation in the general pool. By applying to the 
tatter, the percentage of satisfaction which we propose to achieve, 
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it will be possible to arrive at a more Or less, dependable base for 
planning. In any case, the shortage is so large that for a long time 
to come, until the gap between demand and availabiUty is narrowed 
down, a slight error in ascertaining the demand is not likely to make 
much difterence. The employee population may also keep on grow-
ing. -Hence, the position will have to be reviewed from time to time,. 
and the perspective plan, now proposed to be drawn up will have 
to be reviewed and revised. This will be done. 

The specifications adopted for the housing of Government em-
ployees are already very cheap. It will not be desirable to !'educe 
them further. Plinth area reduction has already been done and 
all future construction will be on. the basis of reduced plinth area. 
In fact now, the Government has decided to build only five type& 
of houses and the highest of these will have only 1500 sq. ft. in 
the main building excluding the balcony and circulation area. 
Cost reduction devices, based on new technological improvements. 
are also being adopted. 

[No. 20012(5)/75-W2, dated 6-10-75]. 

Comments of the Committee 

Government may furnish a copy of the perspective plan, when 
drawn up for the information of the Committee. 

Recommendation (SI. No.6, Para 2.23) 

The Committee feel particularly concerned about the' very low 
level of satisfaction achieved in respect of the weaker section of 
employees entitled to accommodations in types I to II whereas offi-
cers entitled to types V to VIII are comparatively better off, the satis-
faction in these categories being in the range of 70 per cent to 
92 per cent in terms of some accommodation given to them though 
not of the type to which they are entitled. The Committee have 
also drawn attention in a subsequent section to the bleak pros-
pects for securing accommodation by Government employees who 
have put in over 20 years of service. The difficulties faced by the 
employees due to paucity of private accommodation, exorbitantly 
high rents, insanitary living conditions in the rapidly growing and 
crowded urban centres, inadequacy of public transport, etc., need 
hardly be enumerated, and the de1e1:erious effect on their health, 
morale, efficiency and their capacity to contribute effectively in 
their various tasks cannot be too strongly stressed. 
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Reply of Government 

The higher level of satisfaction amogsi the officers entitled to' 
the higher types is for the following reasons: 

(i) Most of the preindependence quarters inherited by the 
Central Government were of the higher. types; 

(ii) Key officers whose services may be required at any 
time, and who are also required to be con'tacted on the 
telephone, sometimes by outstation ofticers, outside the 
olice hours also, must be provided with residence at 
convenient places; otherwise they will find it impossi-
ble to function 

(iii) Officers of this type are permitted accommodation of 
the next below type which results in a higher satisfac-
tion rate in terms· of Government accommodation irres-
pective of the type; but if the position were to be revi-
ewed· from the angle of their type entitlement it will 
be s~n that their satisfaction rate, too, is low. The faci-
lity of the Jnext below type' is not given to the em-
ployees entitled to the lower type lest this should even-
tually lead to the squeezing out of a large number of 
employees of the lowest type. 

(iv) Most of ·the employees of the higher type are trnsfer-
able and many of them are brought over from the States 
on a tenure basis: If they are not assured. of some type 
of accommodation. or the other, they do not feel iDclined 
to come. 

However, the construction programme after the independence 
has generally been weighted. iri favour of the lower incomebrackets. 
No. type V, VI, V1I or VIII houses were built at all at Delhi or 
Madras during the Forth Plan period. Only 27 type V and 59 
type VI houses were built at. C81~utta . and 78 type VI houses at 
Bombay during the aforesaid period. Of the 4944 'houses decided 
to be cons4'ucted Quring the current year, none is of type V and 
above. The number of houses of the lower type, on the other hand,. 
is as follows: . 

Type I 

Type II 

Type III 

Type IV 

192 3 

2049 

1116 

IS6 

(No. 20012(7)/75-W2.dated 1-9-75). 
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Recommendation (Sl. No. 20, Para 2.88) 
\,' 

The Committee note that on the whole about Rs. 47 crores are 
-paid every year as house rent allowance to all Central Government 
-employees, who have I;l.ot been prbvided with accommodation out of 
which an amount of Rs. 7 crores pertain to employees at Delhi. The 
Committee are convinced by the ·arguments advanced by the Minis-
·try that it would be more economical to build houses for the em-
pl<?yees ra~her tha!l to. cop.tinue paying hous~ rent allowance to 
them. There will be' a better 'l'eturn in the shape: of higher rent 
realisable from the employees upto the maximum or" 10 per cent of 
their emoluments instead of standard rent which is recovered most-
ly at present. There will also be a substantial reduction in main-
tenance costs on account of a large number of new con-
:structions. 'l'hese faetors alone would more than offset the 
amount paid as House Rent· allowance. The Committee feel 
that besides ·'these, the advaritages of creating durable assets 
for the Government and satisfa'ction of the basic needs of the em-
ployees are added grounds for building more accommodation for 
employees. The Committee would, therefore, strongly urge 
Government to take mto account the undoubted advantages of 
capitalizing the recurring payments on' account of house rent al-
lowance and· investing in· the capital works and to embark on a 
<rash programme of construction of house for: providing accom-
modation to Government employees, which would not only result 
tn effecting recurring savings on account of· payment of house rent 
allowance but also keep a large section of the employees satisfied 
a~ the availability of an essential amenity like shelter at reason-
able rent would prove to be an unmixed blessing in these hard 
days. 

Reply of Govemment 

.As already intimated to the Committee, against out: request for 
allocation of Rs. 183.00 <2-ores for construction of General Pool ac-
commodation during the Fifth Five Year Plan, a sum of only Rs. 
'6.30 crores has been allotted during 1974-75 and Rs. 7.00 crores 
during 1975-76. A crash programme to the extent of Rs. 183.00 
-erores is therefore already available. The Planning Commission, 
·who decide about allocation of funds for construction of general 
rpool accommodation, have. expressed the view that unless the res-
-ourcesposition improve, there appears to be no scope for provid-
ing larger allocation of funds. They have also expressed the view 
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that the resources constraints are likely to continue for some years 
to come and there is no scope for embarking a crash programme 
of construction of houses with a view to solve the problem -Within 
a reasonable period. 

2. In view of the position indicated above, we have to consider 
how best the problem of housing of Central Government employe-
es ~an be 801ved over a period of years. With a view to ha\qng 
continuity of operations, it proposed to draw up a perspective 
plan for a 20-year period aiming a satisfaction of 80 per cent in 
Delhi and 60 per cent in the other metropolitan cities. It is also 
our intention to assess the requirement of accommodation of Cen-
tral Government employees in various other large towns and State 
Capitals and assess the requirements and funds required therefor. 
In view of the constraints on resources, only a 20- year perspective 
plan seems to be the best solution for solving the housing problem 
of Central Government employees in the large cities. 

(No. 20012(9)f75-W2 dated 4-10-75). 

Comments of the Committee 

Government may furnish a copy of the perspective plan, when 
drawn up for the information of the Committee. 

Recommendation (81. No. 26, Para 3.13) 

The Committee note that against the proposal of the Ministry 
for' a provision of Rs. 33 crores during the Fifth Plan for construc-
tion of office accommodation, the draft Fifth Five Year Plan en-
visages an outlay of Rs. 20 Cl'Ol'es (out of a total of Rs. 100 
crores) for this purpose. They regret to note that even this provi-
sion is not final as no decision regarding ftnal a1loeati.on for the 
Fifth Five Year Plan has been taken by Government so far, The 
Committee feel that unless a firm decision is taken regarding the 
total allocation of funds to the :Ministry, it will be hardly possible 
for them to take concrete steps to formulate and implement the 
schemes for construction of ofB.ce accommodation wlrlch would 
further widen the gap between demand and a'Vailability of office 
accommodation at the end of the Fifth Five Year Plan. The Com-
mittee recommend that early decision should be taken by Govern-
ment in the matter so that schemes for constructing pfBce accom-
modation can be processed and implemented in a phased manner. 
2728 LS-5. 
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Reply of Govemment 

The recommendation of the Committee for taking an early deci-
sion re.garding allocation of funds for construction of office ac-
commodation during Fifth Plan period has been brought to the 
notice of the Planning Commission and Ministry of Finance. 
The Ministt-y of Finance have not expressed any view regarding 
taking a decision for allocation of funds during Fifth Plan period. 
They have also stated that in the present difficult financial posi-
tion, it may not be possible to allocate more funds during the cur-
rent year. They have however, desired that necessary proposals 
for next year may be fonnulated by us in consulta,tion with them 
and discussed during the annual Plan discussions. This Ministry 
has already written to <the Chief »ngineers to formulate specific 
schemes for the next year and it will ask for more funds. 

[No. 20012(3)/75-W2 dated 11-8-75.] 

Recommendation (SI. No. 34, Paras, 3.54, 3.55 and 3.56) 

The Commit~ note that the rent paid for the leased and re-
quisitioned accommodation varies for each building. The rents 
for the buildings requisitioned during the period 1941 to 1944 are 
lower as compared to the buildings which are' now taken on rent. 
The Committee further note that out of 96.27 lakh sq. feet of 
office accommodation in use as on 31st December, 1973 in Lelhi, 
Bombay, Calcutta,Nagpur, Simla, Faridabad and Madras, the 
leased/requisitioned. accoDlJpodation w~ 12.66 lakh sq. feet which 
accounts for about 13 per cent of the' total office accommodation 
available. 

The Committee npte that office accommodation is at present 
available for hire. at about Rs. 3 per sq. foot of plinth area 
per month that is Rs. 36 per year. On the other hand, the cost 
of construetion (excluding cost of land) ,of a multi-storeyed build-
ing is estimated at Rs. 1.00 per sq. foot. Taking into account the 
mterest charges on the capital invested in the construction of ·new 
buildings, it would appear that in about 4 to 5, years time, the rent 
paid for hir~ accommodation would be equal to the cost of con-
struction of GoverIlIlJent owned .. ~ulti-storeyed b~ldings. 

The Co~ttee would also like to point out that the cost of con-
struction is ~ikely to g9, up in future and consequently the rate of 
hiring privat.e accommodation is also liable to further increases. 
The Committee. would therefore l~e Government to examine ill 
depth the comparative economics of construction of accommodation 
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and hiring of accommodation particularly where land is available 
with the Government, and initiate immediate measures for a well-
phased construction programme to meet the deficit in office accom-
modation. Such a programme would be in the la'l"ger economic in-
terests of the country in as much as, besides creation durable assets, 
there will be considerable saving in the payment of rent for the 
hired/requisitioned accommodation. 

Reply of Government 

This Ministry is of the view that in the long run it will undou-
btedly, be more economical to construct office accommodation 
raiher than hiring it. However, the construction of any large 
building iakes time and until the building is ready the Government 
will be called upon to incur expendlture on hiring as well as con-
struction. Hence, everything will depend on how much more ad-
ditional resources the Government will be able to lay aside, for 
enough construction, at a time. Evidently even though if the long 
term economics would work oui to be cheaper, the Government 
for some time to come will not be able to find enough resources to 
be able to start compensatory construction for all the hired accom-
modation. There are several offices functioning in old hutments: 
which keep on Becoming dangerous or unsafe from time to time, 
inspite of repairs and renovation compensatory construction for 
these too, has to be thought of. The size and magnitude of the pro-
blem are very large and the additional resources to be laid aside 
for construction are so small, that with the best of intentions the 
hiring of accommodation will have to continue till sufficient funds 
are available and large scale construction can be embarked upon_ 

However, steps are being taken to draw Uip a long term plan 
so that at least, a steady pace of progress is maintained althrough. 
It is proposed to draw up a plan for the liquidation of the exist-
ing shortages within the next twenty years. 

(No. 20012(12)/75-W2 dated 11-11-75). 

Comments of the Committee 

The Committee may be informed of the action taken in the 
matter. 

Recommendation (81. No. 42, Paras 4.24, 4.25, 4.26 and 4.27) 

The Committee note that the allottees of shops in the four 
rehabilitation markets namely Sarojini market, Kaml. Market, New 
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Centr.al market and Pleasure Garden market are paying concessional 
licence fee which was fixed by the Ministry of Rehabilitation on 1st 
November 1957. After these markets were transferred to the Direc· , 
tor ate of Estates on 1st April, 1958 the same rates as fixed in 1957 
continued to be charged. The rates of licence fee were revised 
w.e.f. Ist January, 1962 only in respect of allotments made regularised 
after 1st April, 1958. 

The Committee further note that in respect of the premises in the 
markets which come under the "general quota" which are rented 
out after calling tenders, the licence fees have been revised only 
once in 1964. . 

The Committee feel concerned that in the case of the rehabilita· 
tion markets, as many as 675 allotments were made without execut-
ing any lease deeds and in cases where there are lea'Se deeds, there 
is no prOvision in them for revision of the licence fee. The Com-
mittee note that the Law Ministry have also given the opinion that 
Directorate of Estates cannot revise the licence fee as the contract 
does not provide for it. The Committee are of the view that a detail-
ed enquiry into the circumstances under which such allotments were 
made without executing lease deeds and by executing defective 
lease deeds should be made and responsibility fixed on the persons 
who were responsible for such serious lapse. 

The Ministry of Law has given the opinion that the rents cannot 
be revised upward with respect to the original allottees who were 
allotted shops in the Rehabilitation Markets in 1957. The Committee 
would like Government to examine the problem in depth as to 
whether all the occupants of the shops in the Rehabilitation Markets 
are the original allottee'S against whom no action is possible for 
increase in licence fees according to the legal opinion. The Com-
mittee feel that in respect of those occupant~ who were not the 
original allottees, legal action can be taken either to evict them or 
to get them execute proper lease deeds providing for increase in 
licence fees. 

Reply of Government 

The matter regarding non-execution of proper licence deeds in 
respect of shops in Rehabilitation Markets concerns the Department 
of Rehabilitation as the shops were originally allotted by them. 
They have been requested to send a suitable reply to the Estimate 
Committee direct. 
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2. Legal action is taken either to evict the occupants of shops iD 
the four Rehabilitation Markets, who are not original allottees or to 
get pl"oper licence deedsJ1ease deeds providing for payment of 
increased licence feelrent, executed by eligible occupants. Regular-
isation of shops in favour of partnerslsublessees has, however, been 
stopped. 

Further Reply of Govemmeat 

The matter regarding non-executioD of proper lease deeds in 
respect of shops in rehabilitation markets prior to the transfer of the 
markets to the Directorate of Estates was referred to the Department 
of Rehabilitation. They have stated that the administrative control 
of the rehabilitation markets was tran'Sferred to the Ministry of 
Works and Housing w.e.f. 1-4-1968 and that, accordingly, all the 
relevant records, i.e. property files, etc., and the dealing staft were' 
transferred to the Directorate of States. The question why lease 
deeds in respect of shops in these markets were not properly got 
executed before the allotments cannot be ascertained from the records 
as there is no mention of any reasons therefor. Presumably. the 
allotments were made in a hurry to refugees for their quick rehabili-
tation without for the completion of necessary formalities. As the 
question is more than 17 years old and as the staff dealing with the 
subject at that time may not be in pdSition, it is not feasible to 
enquire fruitfully into the circumstances in which such allotments 
were made without executing lease-deeds or ex~cuting incomplete 
and defective lease-deeds. In any case, it is not possible to fix 
responsibility on the persons who were responsible for such lapses 
in the late Ministry of Reliabilitation. 

(No. DEIMKTI25 (8) 175 Dated 17-10-1975). 

Recommendation. (SL No. 49 in Appendix VDI Para 5.17) 

The Committee regret to note that arrears of licence fee in 
respect of general pool accommodation in the regional offices amount-
ed to Rs. 71 lakhs at the beginning of the year 1973-74 which 
increased to Rs. 109 lakhs at the end of the year. The Committee 
regret to observe that against an annual assessment of Rs. 100 lakhs, 
the recoveries during the year, amounted to only Rs. 43 lakhs. This 
clearly indicates laxity in effecting recoveries. The Committee would 
like that the whole matter regarding the recovery of licence fee in 
all the regional offices, both for office and residential accommodation . , 
should be gone into thoroughly and effective measures taken, in 
~onsultation with the departments concerned, to clear the outstand-
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ings at an e&rly date. They see no reason why there should be 
delay in the recovery of such dues from Government and Semi-
Government departments. 

Reply of Government 

A study has been made regarding the arrears of licence fees per-
taining to the residential accommodation. The study shows that 
the main reason for accumulation of arrears is the non-receipt of 
recovery schedules in time although the recoveries may have actu-
ally been effected by the Departments concerned and these are only 
to be adjusted in the books. A senior officer has bee~ deputed to 
visit some of the regional office'S to review the position and to sug-
gest ways and means by which the arrears of licence fees in respect 
of the residential accommodation can be expeditiously reduced to 
the minimum. As regards office accommodation, steps have been 
taken to persuade the departments concerned to make early pay-
ment. Instructions have been issued to the regional offices to discuss 
this matter with the concerned Heads of Offices and to bring down 
the arrears. . 

(Ng. 20013(21)/75-Pol. I dated 22-7-75). 

Comments of the Committee 

Government may intimate to the Committee the result of the 
survey made by the officer concerned in respect of the Regional 
Offices and the action taken in pursuance of those findings. 

Reeommendation (st No. Sz, Para 6.20) 

The Committee are disturbed to note that a sum of Rs. 6.7 lakhs 
is outstanding against a priv.ate caterer who is in occupation of a 
portion of Grand Hotel, Simla. They further note that although it 
was decided in 1968 to terminate the lease of the caterer, the vaca-
tion order was issued by the Estate Officer in Mardi, 1970. The 
premises have not yet been v,acated as the caterer has gone to the 
Court and the matter is sub-judice. The Committee would like the 
matter to be pursued vigorously with a view to expeditiously settle 
the case. They would also like it to be investigated whether there 
has been any laxity in pursuing this case vigorously by the Directo-
rate of Estates at the various stages and particularly the reas~ns for 
issuing vacation order in March, 1970, when decision to terminate 
the lease was taken in 1968 and, if so, to fix responsibility therefor. 



63 
Reply of Government 

It has not been possible for Government to recover rent I damages 
from the Caterer. occupying a portion of Grand Hotel: Simla since 
the 15th April, 1968, as he has filed an appeal against the order of 
the Estate Officer and the matter is sub-judice. Necessary steps· are 
being taken to expedite the settlement of the caose. The District 
Court at Simla has since ordered the Caterer to furnish adequate 
security for payment of dues outstanding against him. 

2. The main reason for delay in the finalisation of the eviction 
proceedings was the dilatory tactics adopted by the caterer. The 
tounsel for the caterer had obtained a number of adjournments by 
putting legal obstacles and final eviction order could be passed only 
in March, 1970. The case, had to be contended upto higher courts 
like the High Court of Himachal Pradesh and the Supreme Cpurt. 
Now the eviction case is pending appeal before the District judge, 
Simla, on remand from the High Court. The appeal il1cluding the 
appeal against the eviction order, is posted for hearing on 7-11-75. 
Accordingly, the physical eviction of the caterer could not be carried 
out . 

. 3. The relevant records pertaining to the case have b~en examined 
and it is observed that there has not been any laxity on the part cf 
any official of the Government in processing this case. 

Further Reply of Government· 

"As a result of dismissal of appeal filed by Sri C. Baljee against 
his eviction order passed by the Estate Officer, the Department took 
immediate action without giving any time to Shri Baljee to cause 
impediments, in evicting him and taking possession of the premises, 
which was under his unauthorised occupation since 1968, on 31st 
December, 1975. 

So far as the damages recovery proceedings were concerned the 
appeals filed by Shri Baljee were also dismissed by the Appellate 
authority with modification of rate of damages recoverable from 
Shri Baljee. As against this, the Department is contemplating 
action to file writ petition against the reduction of rate of damages 
which was awarded by the Estate Officer in damages proceedings. 
During the pendency of the appeal, Shri Baljee was required to 

• This informmon was furnissh:d by the Ministry of Works and Housing at the 
t:m: of factual verification. 
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furnish security. Action has been taken to maintain the security. 
Even otherwise Shri Baljee has paid fil'st instalment towards his 
dues as assel)Sed by the Appellate authority." 

[O.M. No. 25013(1) /75-Bt. dated 1st April, 1976]; 

Beeommendation (81. No. 54, Para 5.H) 

The Committee find that the present system of collection of 
licence fee is cumbersome inasmuch as rent is first collected from 
the shopkeepers by the Inspectors which is thereafter deposited by 
them with the Cashier. Now that banks have been nationalised and 
bankip..g facilities have been established in a large number of post 
offices, Government may consider the feasilibity of allowing the 
&'lol)keepers to deposit the money directly on this account with the 
nationalised banks\post offices who may arrange to remit the same 
to Government. In this context the feasibility of issuing separate 
bank pass books to indicate the amount and date of payment may 
also be examined by Government. 

Reply of Government 

The Ministry of Fin.ance (Department of Banking) were con-
sulted- about the possibility of recovery of licence fee from occupants 
of shops in the various Central Government markets through nation-
alised banks. That Ministry feel that collection of licence fee 
through nationa.1ised banks would create problems pertaining to 
accounting, control and payment of remuneration which would out-
weigh the likely advantages. In the circumstances, it is not consi-
dered feasible to transfer the work of recovery of licence fee for 
shops in the various Central Government markets to nationalised 
banks. 

2. The question of recovery of licence fee from occupants of shops 
through post offices is receiving active considel'ation of the postal' 
authorities and the result of the negotiations with the postal autho-
rities will be commtinicated to the Committee as soon as possible. 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES HA Vg 
NOT BEEN ACCEPTED BY THE COMMITTEE 

Beeomme~D (SL No.1. Paras L17 to 1.21) 

The Committee note othat during the First Second, Third and. - , 
Fourth Plan periods, including Plan Holiday (1966-69) against the 
allocation of Rs. 96.86 crores, Rs. 93.02 crores -were spent by the 
Government for construction of residential accommodation in the-
General Pool and office accommodation which is managed by the 
Directorate of Estates. In spite of t.his expenditure, the overall 
av:ailability of re'Sidential accommodation in the eight cities is about 
30 per cent of the total demand, worked out on the basis of the 
periodical applications invited from the Central Government emplo-
yees by the Directorate of Estates. Taking into account the overall 
demand of Government employees as a whole in these cities includ-
ing those who are not even asked to submit .applications for allot-
ment, it would appe~ that the actual satisfaction achieved so far is 
much less than 30 per cent. In addition, there is also a shortage of 
33.65 lakh sq. ft. of office accommodation excluding leasedlrequisi-
tioned accommodation in the four Metropolitan Cities Delhi, Calcut-
ta, Bombay and Madras which obviously is being largely met by 
hiring private accommodation. 

The Committee also note that the Ministry of Works and 
Housing had put up proposals for the allocation of Rs. 183 crores for-
construction of residential and office accommodation during the Fifth 
Five Year Plan period. Against this, a tentative allocation of Rs. 100 
crores (i.e. Rs. 80 crores for residential quarters and Rs. 20 crores 
for office accommodation) has been made in the draft Fifth Five 
Year Plan. This works out to an average of Rs. 20 crores for each 
year of the Plan period. The Committee are constrained to note 
that the actual allocations made for 1974-75 i.e., the first year of the 
Plan was Rs. 6.30 crores only. For the second year of the Plan ie., 
1975-76, an allocation of Rs. 7 crores only has been made. These 
aJlocations are to be spent. mainly on the continuing schemes. The 
Committee are further informed that considering the situation in 
detail, the Planning Commission has asked the Ministry to go slow' 
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:for the first three years of the Plan period. The Committee are 
:unable to appreciate this position. They feel that if the allocations 
-made during the yean; 1974-75 and 1975-76 are any guide, the policy 
-<)f going slow in the first three yeats of the Plan, would amount to 
.an allocatiOn of about Rs. 20 crores only during the first three years 
.()f the Plan period, leaving a b~ance of Rs. 80 crores to be spent 
.during the last two years of Plan period. The Committee consider 
that for the economic and efficient utilisation of the resources, there 
·should not be such a wide divergence in the allocations of funds 
-which should be evenly distributed during each year of the Plan 
period as far as possible. Apart from other considerations, thlS is 
. necessary for better planning and execution of programmes as well 
as optimum utilisation of th~ capacity of the C.P.W.D. which is the 
executing agency for construction activities. 

The Committee further consider that the allocation of meagre 
.funds during the first three years of the Plan per~od would delay in 
providing residential accommodation which is a basic need, to a 
Jarger number of Central Government employees, more than 70 per 
cent of whom are without Government accommodation. The non-
.provision of !"eSidential accommodation not only causes economic 
hardship to the Central Gove~ent employees, but also results in 
.payment of considerable sums of money on account of house rent 
.allow.ance to them. With the construction of more houses, this could 
be reduced substantially. 

The Committee are also not convinced by' the explanation given 
by the representative 6f the Planning Commission that keeping in 
view the existing economic situation and financial constraints it 
would not be wise to inject more funds into housing activity which 
is likely to be more inflationary in the present situation. The Com-
.mittee are of the opinion that construction projects would generate 
more economic activity by creating larger employment potential 
among various sections of the community. Moreover, as the position 
regarding availability of steel, bricks etc., has considerably eased, 
there should be no formidable constraints in undertaking construc-
tion of houses on a larger scale particularly for the low paid Govern-
ment employees. 

The Commirttee consider that the allocation of larger funds would 
go a long way in: . 

(i) providing more quarters for Central Government emplo-
yees, thereby fulfilling a basic need· and increasing the 
percentage satisfaction for housing among them. 
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(ii) saving of substantial ,amounts by way of reduced payments 
of house rent allowance. 

(iii) full utilisation of the capacity of c.p.w.n. to undertake 
construction works which would otherwise remain under-
utilised. 

(iv) saving in construction casts which are likely to go up due 
to rising prices. 

(v) creating more employment potential and generating more 
economic activity in the various sectors connected with 
construction activity. The Committee would, therefore 
strongly urge the Government to allocate larger"funds for 
residential and office accommodation, which should be 
evenly spread during the !'emaining four years of the Fifth 
Five Year Plan period. The Committee would further 
like the Government to lay down priorities for the con-
struction of houses particularly for the low-paid emplo-
yees so that the basic requirement of a shelter is available 
to a large number of Government servants and their 
dependent families. 

Reply of Government 

The recommendations of the Committee have been brought to the 
notice of the Planning Commission and Ministry of Finance who 
decide about allocation of funds for construction of general pool 
accommodation. As already stated by us earlier, for the current year 
a sum of Rs. 7.00 crores has been made available for construction 
in general pool and to this extent ban on undertaking new construc-
tion works has also been relaxed. The Ministry of Finance have 
expressed the view that in the present difficult financial position, it 
may not be possible to allocate more funds during the current finan-
cial year and therefore have desired that the programme of con-
struction for next year may be considered by this Ministry in con-
sultation with them and the funds needed for next year arrived at 
so that the same can be discussed at the time of consideration of 
annual Plan next year. This will be done by this Ministry. 

[No. 20012(3)/75-W2 dt. 11-8-75]. 

Further information caned for by the Committee 

The Committee may be informed of the reactioll'S of the Ministry 
of Finance and Planning Commission to the recommendations of the 
Committee as also an outline of the next year's construction pro-
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gramme. The action taken to lay down priorities for the construc-
tion of houses for the low-paid employees may also be intimated. 

(L.S.S. No. 5/23/1/EC/75 dated '-1-1976). 

Further Reply of Government 

Reactions of the Ministry of Finance and Planning Commission 
to the recommendations are contained in Appendices I and II. 

For next year's plan i.e. 1976-77, this Ministry had formulated 
proposals involving an expenditure of Rs. 15 crores as per details 
given below:-

Residential 

Non-Residential 

-------
TOTAL 

ContinUing 
Schemes 

930'00 

105'00 ---
1°335'00 

(Rs. in lakhs) 
---

Ntw Total 
w('rks 

._--
400'00 133°'00 

6foo 17°'00 ---
465'00 1500-00 

_._----
In the new schemes proposed to be taken up next year, this Min-

istry had proposed commencement of construction of 4866 residen-
tial units and 14 lakhs sq. ft. of office accommodation. The annual 
Plan was Rs. 6.30 crores only. For the second year of the Plan i.e., 
mission more than once and after detailed discussion, an allocation of 
Rs. 9.00 crores has been approved. Since it is absolutely essential to 
have a continuity of programme and this can be achieved only if 
new works are taken up, it has been decided by us that Rs. 7.00 
crores should be utilised for continuing works and Rs. 2.00 crores 
for new works. From the allocation of Rs. 2.00 crores for new works 

. it is proposed to commence construction of 2391 units (696 type-I, 
1130 type-II, 453 type-III and 112 type IV) quarters in Delhi/Ghazia-
bad and one apartment house (96 suites) in Bombay and 4.10 lakhs 
sq. ft. of office accommodation in Delhi and Ghaziabad. 

AE. regards laying down of priorities for construction of the accom ... 
modation for low-paid employees, this aspect is kept in view while 
formulating the proposals. In this connection it may be mentioned 
that out of 4989 houses approved for construction during the current 
financial year, 4833 are of lower types like type-I, II and III and even 
the remaining 156 are type-IV houses which are meant for middle 
level people. It may be mentioned that at Delhi many type IV houses 
are being demolished for re-construction, hence the construction of 
some Type-IV houses is essential. In the programme to be taken up 
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for construction during the next year also i.e. 1976-77, out of 2391 
houses, 2279 will be of tYl,;>es I, II and III and only 112 houses will be 
of type-IV. 

[O.M. No. G-25013fl/7S-BT dated 11-2-1976]. 

Further Comments of the Committee 

Please see paras 1-10 of the Report (Chapter-I) 

Recommendatioa (Serial No.7, Para 2.24) 

The Committee would like to point out that it is high time that 
the magnitude and importance of providing accommodation for 
Central Government employees within a specified period is realised 
in its correct perspective and concerted efforts made to solve the 
problem. The problem calls for a reorientation of policies and pro-
grammes. To achieve the object of providing accommodation to the 
employees within a specified determined time limit and for accelerat-
ing the pace of housing construction in the country, a package of 
practices and programmes will have to be taken up in an integrated 
and coordinated manner. The Committee would strongly urge that 
as a first step Government should declare unequivocally their policy 
in the matter and take immediate measures for embarking on a crash 
programme of construction of housing with a view to solve the pro-
blem within a reasonable time. Such a programme should inter alia 
provide for the following factors:-

(a) Collection of precise data about the number of Central 
Government employees in various cities from time to time 
to facilitate realistic perspective planning. 

(b) Reduction of the number of types of accommodation in 
the General Pool to facilitate rationalisation and quicker 
construction. 

(c) Laying down firm strategy for providing accommodation, 
according to a phased prog~ to be completed within 
five years, to those who have put in a miIiimum of ten 
years service. 

(d) Concentration of construction activities in the near futurt! 
only on accommodations of Types I to II where the satis-
faction is very low. 
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(e) Concerted efforts for practical application of the already 
evolved technology for low cost housing and economy in 
construction. 

(f) Concerted efforts to remove congestion in the cities and to 
shift such Government offices as can be immediately shift-
ed to satellite towns. 

(g) Formulation and implementation of separate cooFerative 
housing schemes for Central Government employees en-
abling them to acquire their own houses, thus reducing 
strain on the accommodation available in the General Pool. 

Reply of Government 

This Ministry agrees "With the recommendations of the Committee 
that the pace of construction of residential accommodation for Cen-
tral Government employees should be accelerated. Proposals for 
construction of accommodation are included in the Five Year Plans 
and allocation is finalised by the Planning Commission and Ministry 
of Finance. Planning Commission, with whom the matter was taken 
up, have. expressed the view that resources constraints are likely to 
continue for some, years to come and there is no scope for embark-
ing on a crash programme of construction of houses with a view to 
solving the problem within a reasonable period. In view of this posi-
tion it is not considered feasible to prepare a crash programme. How-
ever, with a view to having a steady rate of construction of houses 
for the Central Government employees, a long term perspective plan 
covering a period of 20 years, is being drawn up to aim at a satisfac-
tion of 80 per cent in DelhifNew Delhi and 60 per cent in the other 
large cities, where general pool houses exist, at present. This plan 
will be kept under constant review and will be suitably adjusted or 
modified depending on an i,ncrease or decrease in the physical and 
financial resources, The other points raised by the Committee are 
dealt with below: 

(i) Orders have already been issued fixing revised scale of 
plinth area for eonstruction of accommodation for Central 
Government employees. The number of types has also 
been reduced from eight to five. The Committee has been 

. informed of the position in reply to recommendations con-
tained in paras 2.7 and 2.8. 

(ii) As already indicated above, it will not be possible to have 
a time-bound programme and construct accommbdation 
for all employees who have put in 10 years' of service. 

r However with the preparation and implementation of a 
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20-year perspective plan, a substantial number of em-
ployees will be provided housing. 

(iii) While preparing the perspective plan, it is intended to 
achieve a certain percentage of satisfaction in all types. 
From this point of view it may not be desirable to restricL 
the construction to only the two lowest types. However 
preference is always given to the construction of houses 
of the lower type and this will continue to be given. Of 
the 4944 units approved to be taken up for constnIction 
this year, only 156 are of type IV, the rest being types Ir 
II and III. 

(iv) The C.P.W.D. has already adopted a number of techniques 
for effecting economy in th'e cost of construction of build-
ings. It also continues to adopt new techniques for achiev-
ing economy. Details have been indicated in reply to paras 
6.4 to 6.6 of the Report. 

(v) The Committee has separately recommended in paras 3.4l 
and 3.44 about shifting of offices. Position will be explain-
ed in detail in reply to those recommendations. 

,(vi) It has already been explained in reply to paragraph 2.121 
that all encouragements are being given and will be-
given to cooperative societies that may be formed by em-
ployees of middle and low income groups. The Central 
Government employees belonging 'to low and middle in-
~ame groups can also form cooperative $ocieties and get 
assistance for, construction of houses under the Low Income-
Group Housing Scheme and Middle Income Group Hous-
ing Scheme and., as explained in our reply to paragraph3-
2.123, 2.124 and 2.125. 

[No. 20012(8) /75-WL dated 4-10-1975]. 

Recommendation (Serial No.8 Paras 2.32, 2.33 and 2.34) 

From a study of the data regarding priority dates covered in' 
various cities as on 31st August, 1974 where General Pool accom-
nwdation is provided, the Committee note that the position of avail-
ability is the worst in Types II to IV quarters as indicated below: 

Number of yelU' {)f service nqujI(s 

Type Ddhi Calcutta BOmbay , Madras 
-- ----------- -

I 17 23 31 25 
II 20 26 30 19-
III z6 31 32 31 
IV 29 31 33 34 
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It would be noticed that for Types I and II, a person has to put in 

"17 to 20 years of service in Delhi, 23 to 26 years in Calcutta, 30 to 31 
years in Bombay and 19 to 25 years in Madras. For Types III and IV 
a person has to put in 31 years of service to get a quarter in Calcutta, 
"26 to 29 years in Delhi, 32 to 33 years in Bombay and 31 to 34 years 
"in Madras. In Bombay and Madras, a Government employp.e entitl-
oed to Type III or IV quarter is likely to retire without getting his 
entitled accommodation. 

The Committee regret to note that in the present state of avail-
ability of qual'ters, Government servants entitled to Types I to IV 
accommodation have no chance of getting accommodation even after 
putting in ten years of service. The chances of those who have put 
in 20 years of service are also not very bright. 

The Committee consider that it is the responsibility of Govem-
"ment to provide the basic need of shelter to all its employees. They, 
however, realise that in view of the heavy shortage of residential 
accommodation and inCl'ease in the number of Central Government 
-employees, it may not be feasible to provide accommodation to a 
-Government servant immediately on entering service, but they feel 
-that a Government servant with ten years of service, should at least 
"be provided with residential accommodation. The Committee re-
commend that keeping this objective in view, Government should 
-prepare a time bound crash programme for the construction of 
quarters to cover the needs of an employees with ten years of service 
and should proVide requisite funds therefor. 

Reply of Gevemment 

This Ministry agrees with the views of the Committee that there 
is need for un~taking construction of larger number of quarters 
for the Central Government employees. However in view of the 
~xisting constraints on resources, there is perhaps no scope for em-
barking on acrasb programme of constrw:ti.on of houses, mllnectiate-
1y. However, as a long term measure, it is proposed to prepare a 
-perspective plan for 20-year period aiming a satisfaction of 80 per 
cent in Delhi and 60 per cent in other cities, and this measure, it is 
"'hoped, will solve the housing problem of Central Government em-
-ployees. 

Comments of the Committee (Bee. Nos. 7 and 8) 

Ple~se see paras 11-14 of the Report (Chapter-I). 
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Recommeadation (Serial No.9 Para %.35) 

The Committee further suggest .that the Ministry of Works 
and Housing should devise a suitable system for collection of data 
I"egarding Central Government employees who have put in 10, 20 
and 25 years of service and are still without residential accommoda-
tion as the maintenance of such a data will greatly help in formu-
lating policies and programmes for the construction of the requisite 
. number of quarters for the Government employees. 

Reply Of Government 

The suggestion of the Committee has been examined. At present, 
details of Government employees eligible fo!' general pool accomm~ 
dation are collected at the time of inviting annual application for 
allotment of general pool residences in respect of places where there 
are such residences. On account of shortage of funds, construction 
of residential accommodation is undertaken only on a limi~d scale. 
For the purpose of planning such construction for the time bemg at 
least, the present method of collection of information is considered 
adequate; all the same, efforts are being made to improve upon it 
still further. 

Comments of the Committee 

Please see paras 15-17 of the Report (Chapter I). 

Recommendation (Serial No. 10 Para 2.44) 

The Committee note that the number of quarters actually 
constructed in the 8 cities (Delhi/New Delhi, Calcutta, Bombay. 
Madras, Simla, Faridabad, Chandigarh, Nagpur) during .the 1st, 2nd, 
3rd and 4th Plan periods was 6251, 13,201, 11049 and 4737 respective-
ly. The number of quarters constructed during the 4th Plan was the 
lowest. The Committee regret that no physical targets for the cons-
truction ofi each tYl,?e of quar.ters were laid for each city during the 
plan periods. They urge that detailed targets for each type of 
quarters to be built during the 5th Plan period in each city should be 
fixed so as to enable the actual performance to be judged against 
the targets laid down. 

Reply Of Government 

At present due to financial stringency. funds for construction are 
being allocated on a year to year basis. In the absence of a long 
term indication of funds long term planning may not be possible. 
2728 LS--6. 
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This also affects target fixation which, in the absence of a long term 
perspective, becomes merely a decideratum or objective. However, 
It is accepted that long-term planning for house construction is very 
desiorable and it is hoped that this will be possible when finanCial 
stringencies are overcome. 

However, schemes are sanctioned city-wise; and, hence, as soon 
as a scheme is sanctioned a city-wise target, at least for taking up 
work is automatically set. Further target for actual commencement 
and completion .are set at the time of concluding the contract agre~ 
ments. Performance is also judged against these targets; but the~e 
are targets of individual works. The target for actual achievE=ment 
in terms of the number of houses or the perce~tage of satisfaction 
to be achieved can only be set if a long term financial perspective is 
available. As has been indicated earlier, it is hoped that things 
would be clear after the present financial difficulties end. However, 
within these limitations this Ministry is trying to work out a perspec-
tive plan, which it will review from time to time depending on funds 
allocation. 

Comments of the Committee 

The Committee consider that for any realistic planning, whether 
on short term or long term basis, it is necessary to lay down the tar-
gets on the basis of physical needs. Efforts should then be made to 
achieve tho::e targets on the basis of availability of funds which 
should be allocated in accordance with the priority accorded to the 
various needs. The Committee would, therefore, stress that detailed 
targets for each type of quarters to be built during the Fifth Plan 
period in each city, should be fixed so as to enable the actual per-
formance to be judged against the targets laid down. The Commit-
tee. therefore, reiterate their recommendation for implementation. 

Recommendation (Serial No. 13 Para 2.52) 

The Committee note that under the present allotment rules, al-
lotment of accommodation of next below category is allowed to Gov-
ernment servants eligible for Typ~ V ann above while such allo~ 
lDent in lower category is not allowed to Government servants eligi-
ble ·for Types II, III and IV. Government reviewed the position in 
June, 1973 but decided to continue with. the existing practice on the 
ground that the availability of accommodation would improve in 
lower types. The Committee have been informed that the allotment 
,ear now comprise:; three calendar years (1975-77) and allotments 
are made on the basis of entitlement at the commencement of the 
allotment year, namely,1st January, 1975, and that if. after an allot-
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ment on this basis, the entitlement of an employee goes up, he will 
not be considered" for an allotment in the higher entitled type during 
the ·allotment year'. The Committee ~ould, however, like to point 
out that even on Government's own admission certain marginal cases 
cannot be ruled out in that employee3 who are on the verge of get-
ting accommodation in the entitled type after long period of wait-
ing for that type lose their entitlement to that type just because of 
Increase in emoluments before the commencement of the allotment 
year which would entitle them only to the next higher type. Con-
sequently their waiting period of getting any accommodation at all 
may be longer, since th~ir turn will come according to the int~ se 
priority list for the higher type. Such cases can be particularly hard 
when t~e prospects "f large scale comtructions are not very good. 
The Committee would therefore suggest that such cases of hardship 
whenever they arise should be considered sympathetically by offer-
ing them accommodation of next below typ~ sO that the anomally of 
their juniors in service getting accommodation, even though of a 
lower type, may not aorise. 

Reply of Government 

The recommendat1on is that officers eligible for accommodation 
of types III and IV should be made eligible for allotment of accom-
modation in the next below types. When the allotment rules were 
promulgated in 1963, priority in respect of all types of accommoda-
tion was reckoned from the date from which an officer had been 
continuously drawing emoluments relevant to a particular type in a 
post under the Central Government and, in all the types except type 
n, allotment~ in the next below types were permissible. In view, 
however, of the shortage of accommodation and the low percentage 
of satisfaction in types II and III, allotment in the next below types, 
in these two types was stopped. In order to mitigate the hardship 
caused to the employees entitled to types IV and below, as a result 
of the stoppage of allotments in the next below types, it was decided 
In 1964 that, fO'l" the purpose of reckoning priority, the entire length 
of service should be taken into consideration in the case of officers 
entitled to types IV and below. If it is now decided to permit allot-
ments in the next below types in cases of officers entitled to types IV 
and below, then there would be much pressure on type II, where the 
demand is the heaviest. This will be detrimental to the interest of 
officers of lower categories who are entitled to type II. 

There would also be practical difficulty in implementing the re-
commendation of the Committee, as it would be difficult to draw up 
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a line of distinction between those employees who may' be considered 
to be 'on the verge of getting accommodation' in the entitled type 
before their entitlement changes to higher type, and those who may 
be considered to be 'not on the verge of getting such accommodation'. 

In view of the position explained above, Government do not con-
sideor it desirable to make any change in the e.-xisting rules and, 
therefore, have not found it possible to accept the recommendation 
of the Committee. 

[O.M. No. 22012(3)/75-PoL II dated 22-11-1975]. 

Please see paras 18-21 of the Report (Chapter-I) 

Recommendation (Serial No. 14 Paras 2.60, 2.61 and 2.6Z) 

The Committee note' that in the Allotment Rules, a provision 
existed regarding out-of-.w.m allotments on medical grounds under 
which Director of Estatlf was competent to make such allotments 
in view of a serious illness of a Government employee or any mem-
ber of his family. The policy regarding out-of-turn allotments 
on medical grounds was reviewed in 1971-72 and the rule regarding 
out-of-turn allotment on medical grounds was omitted from the Al-
lotment Rules from 13th May, 1972~ Thareafter, ad hoc allr,tmentaa 
on medical or other grounds are being sanctioned by relaxing the 
provisions of the Allotment Rules. Requests for out-of-turn allot-
ments are considered by a "Special Committee" headed by a Joint 
Secretary and each case is put up to the Minister with the recom-
mendations of the Committee. The Committee also note that during 
1972 and 1973, 248 and 258 residential units were allotted out-of-tum 
on medical grounds and during ·the same years 534 and '660 ad hoc 
allotments were made on various other grounds. 

The Committee also note that certain diseases like cancer, heart-
disease, displacement of retina, psychosis, paralysis etc. have 
been recognised for the purpose of out-of-turn allotment on medical 
grounds and in cases of doubt advice of the Director General of 
Health Services is also taken. All such cases are ganerally put up to 
the Minister for sanction. 

The Committee recommend that since ad hoc allotments on 
medical and other grounds are still being made after the 'rule was 
omitted from the Allotment Rules, the Rule ralating to out-of-tum 
allotment should be included again in the Allotment Rules to enable 
the Government servants to know the position. The Rule should 
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specifically include the detailed procedure and criterion for getting 
out-of-turn allotment on medical and other grounds and the autho-
rity for sanctioning the allotment so that all persons eligible for such 
allotments can apply for the same. This would, inteT alia, remove 
the impression that there is any fQvouritism in such allotments. 

Reply of GovedlJDent 

The recommendations have been examined by Government It 
is proposed to re-constitute the 'Special Committee' by including 
representatives of the Ministry of Finance, Department of Health 
and the Department of Personnel and Administrative Reforms, to 
scrutinise all applications for out-of-turn allotments on medical 
grounds. Out-of-turn allotments on special grounds are made to 
personal staff of Ministers, etc., dependent sons, daughters, etc., of 
deceased/retiring/transferred officers. Instructions regarding such 
allotments were issued in the past from time to time and circulated 
to all concerned Ministries/Departments. These cases M"P. decided 
in accordance with those instructions. It would be difficult to lay 
down any guidelines or detailed instructions for other cases of out-
of-turn allotments in speCial circumstances, as the grounds for these 
allotments may vary from case to caSe and each case is to be exa-
mined on its merits. In the matter of out-of-turn allotments made 
on medical grounds, Governmen.t is guided by the advice of the Min-
istry of Health. On the basis of discussions in the National Council 
(JCM), it has now been decided· that out-of-turn allotment on 

medical grounds 'should be considered only in cases of T.B. and 
cancer. No detailed instructions or amendment of rules are, there-
fore, considered necessary. -

[O.M. No. 22012(5) /75-Pol. II, dated 9-9-1975]. 

Comments of the Committee 

Please see paras 22-24 of the Report (Chapter-I). 

Recommendation (Serial No. Z3 Paras 2.101, 2.102 8Dd 2.103) 

The Committee note that as on 30th June, 1974, the number 
of persons who are in unauthorised occupation of General Pool ac-
commodation is 382 in Delhi. 21 in Bombay and 13 in Calcutta. These 
persons are ex-Government servants. The Committee have been in-
formed that action has been initiated for evictbn against thf'm un~er 
the Public Premises (Eviction of Unauthorised Occupants) Act, 1971. 

The Committee are unable to appreciate the reasons given 
for delay viz., giving. of adequate opportunities to the parties con-
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cerned at different stages, evasion of service notice by the unautho-
rised occupants etc., iIi getting the quarters vacated from these un-
authorised occupants. The Committee feel that if the Administra-
tive machinery is tightened and vigorous effort is made, it should not 
be difficult for Government to get the quarters vacated from unautho-
rised occupants under the existing rules. The Committee would 
further like Government to analyse the reasons for overstayal by the 
retired Government servants, and take effective follow up action in 
cases of those who have overstayed for a long period of time. The 
Committee suggest that Government shoUld also examine the feasi-
bility of withholding sizeable amounts from the Gratuity payable 
to Government servants on retirement, so as to serve as a deterrent 
against unauthorised occupation of Government quarters. 

In this connection, the Committee would like to point out that 
the ex-Government servants are allowed two months' grace period 
to vacate the quarters and another six months' time is also allow-
ed on certain conditions on payment of higher rents etc. In the 
opinion of the COJI.lmittee, the period of eight months is adequate 
for the ex-Government servants to make their own arrangement for 
residential accommodation and vacate Government quarters. The 
Committee have in para 2.123 recommended various measures to 
enable the retired Government servants to own their own houses 
w.hich would go a long way in removing the hardships of these per-
sons. 

Reply of Government 

The recommendations of the Committee have been examined 
by Government It is felt that some time is bound to be required 
for processing cases of eviction. However, in order to gear up and 
streamline the machinery, some steps have been initiated for creat-
ing additional posts, etc. 

Regarding the reasons for overstayal by retired Government ser-
vants, it is felt that it would not be practicable to analyse the reasons 
in all such cases but, broadly, the reasons are children's education, 
illness in the family, inability to secure alternative accommodation, 
etc. There is already a provision oil withholding of gratuity upto a 
maximum amount of Rs. 1,000/-. Government are examining what 
further steps could be taken to ensure that retired officials vacate 
Government residences promptly. 
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Comments of the Committee ' 

Please see paras 25-27 of the Report (Chapter-I) 

Recommendation (Serial No. 24 Para 2.119) 

The Committee note that two housing ~hemes namely Low In-
come Group Housing Scheme (1954) 'and Middle Income Group 
Housing Scheme (1959) have been introduced by the Minist.ry of 
Works and Housing for easing housing problem in urban areas. 
These schemes are being operated by the State Governments/Union 
Territories. Under both these scheme~, loans are provided for con-
struction of houses and all citizens including Government servants 
can avail of the facilities. 

Reply of Government 

The observations of the Committee have been noted. No action 
is called fur. 

Recommendation (Serial No. 24, Para 2.120) 

The Committee further note that no specific housing scheme has 
been formulated. for provision of residential accommodation to re-
tiring and retired Central Govarnment employees. Only recently 
Delhi Development Authority had formulated a Scheme of provid-
ing accommodation in Delhi to public servants after retirement with 
loan asSistance from Housing and Urban Development Corporation. 
Some 620 flats are proposed to be constructed under this scheme and 
public servants. retiring during the period 1-4-72 to 31-3-1975 can 
'avail of the facility. The scheme is confined to those employed in 
the Central Government Delhi Administration, Central Government 
Undertakings, Statutory and Local Bodies and Autonomous organi-
sations under the control of Central GovammentfDelhi Administra-
tion. 

Reply of Government 

The observations of the Committee have been noted. No action 
1$ called for. 

Recommendation (Serial No. 24, Para 2.121) 

The Committee also note that some 'residential colonies like De-
fence Colony and Vasant Vihar etc. have been developed in Delhi as 
a ~t of the efforts of Housing Cooperative Societies of the emp-
loyees in the higher income groups, But for the low and middle 
Income groups, no organised efforts seem to have been made so far. 
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Keply of Government 

The 'Observations of the Committee have been noted. All en ... 
couragements are being given and will be given to Co-operative 
Societies that may be formed by employees of middle and low m... 
come groups. 

Recommendation (Serial No. Z4, Para 2.122) 

The Committee feel concerned about the plight of the Centra} 
Government employees who have not been able to construct houses 
for themselves during their service period and find it difficult too 
make arrangements for accommodation after they reti'J."e. The Com-
mittee are aware that under the rules Government employees have 
to vacate the residential quarters allotted to them after 2 months 
from the date of their reti'l'ement; The Committee feel that it 19 
the responsibility of the Government to ensure that the Government 
employees on retirement are not put to unnecessary hardship in 
finding a shelter for themselves and their families. 

Reply of Government 

The views of the Committee have been noted. Facilities available 
to Government servants for construction of houses have been ex-
plained in the reply of Government to Paras 2.123, 2.124 and 2.125. 

Beeommendations (Serial No. 24 and 25, Paras 2.123, 2.124, and 2.125) 

The Committee, therefore, suggest that following steps may be 
taken to provide houses to the Central Govt. employees:-

(i) Ministry of Works & Housing should prepare a compre-
hensive scheme to provide houses 'On hire purchase basi. 
to Central Govt. employees who have completed 10 years 
of service or more. The feasibility of financing the scheme 
from the employees' own m'Oney deposited in the Provi-
dent Fund Accoun.t may be considered. This will give the 
necessary incentive tQ the employees to S'lVe find also to 
provide the inducement to increase their Pl<::lvident Fund 
subscription. 

(ii) For the Low and Middle Income Group employees, Govf. 
should take p::lsitive promotional measures for setting up 
Housing Cooperative Societies which would assist them" 
in the procurement of plots of land and in building houses;.. 
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(iii) For such Govt. employees who would like to settle af_ 
their retirement in their respective States to which the,. 
belong, Ministry of Works & Housing should assist them 
to get membership of some Housing Cooperative Societiea 
in their respe:!tive States. The State Govts. should be 
persuaded to fix some quota for the benefit of Central 
Govt. employees in each Housing Cooperative Society in 
the State Sector. 

(iv) Central Govt. empl'Oyees should get the housing benefit 
either under the Central Scheme applicable to Delhi or 
under any Housing Cooperative Society in the State 
Sector. 

Para 2.124 

The Committee consider that necessary funds for the hire pur-
chase scheme referred to above should be found from the General 
Provident Fund of the Central Govt. employees themselves. For 
those employees who are admitted to the new scheme of owning a 
h'Ouse on hire purchase, the s(!ales of monthly contributions towards 
G.P. Fund should be laid down specifying clearly the portion of the 
total contribution which would be earmarked fpr housing facility 
and which the Govt. employee would not be able to withdraw for 
any other purpose. 

Para 2.125 

The Committee trust that the Ministry of Works & Housing will 
Initiate action on the lines suggested above and will take some con-
crete stfQS to ameliorate the sufferings of the Central Govt. 
employees in the matter o~ their post-retirement housing problem. 
The Scheme suggested above will incidentally help to reduce pressure 
of demand on the General Pool Accommodation. 

Reply of Government 
~ 

The Ministry of W'Orks & Housing have already introduced a 
scheme for the exclusive benefit of the Central Government em-
ployees in the matter of providing housing facilities to them. Under 
this scheme the Central Government employee can avail of House 
BUilding Advance for the purpose of construction of houses or for 
th.e purchase of ready built flats from the Housing Boards and the 
registered house building societies. 
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2. The Central Govt. employees, alongwith 'O,thers, can also 
dmive the benefit of the following two schemes under which loans 
are granted to the individuals or their cooperatives for the construc-
tion of houses:-

(i) Low Income Group Housing Scheme; and 

(ii) Middle Income Group Housing Scheme. 

The scheme at (i) above provides for loan assistance to the ex-
tent of 80 per cent of the cost of a house subject to a miximum of 
Rs. 14,500/- to persons whose income does not exceed Rs. 7,2001-
per annum. The Middle Income Group Housing Scheme mentioned 
at (ii) above provides fur the grant of loans to individual house 
builders who are in the income range of Rs. 7,201/- to Rs. ~8,OOO/
per annum and the loan assistance admissible is limited to 80 per 
'cent of the cost of a house subject to a maximum of Rs. 27,500/-. 

3. Besides, the above mentio'ned two housing schemes which are 
'intended for the individuals and are applicable to the urban areas, 
there is Village Housing Projects Scheme which provides for grant 
,of loans to the individuals, including Central Govt. employees, for 
'construction and improvement of houses in villages. The amount of 
loan is restricted to 80 per cent of the cost of construction subject 
to a maximum of Rs. 5,000/- per house. The total cost 'Of a house 
'should not exceed Rs. 8,000/ •. 

4. Above all, as it has been observed by the Committee, the Delhi 
Development Authority have formulated a scheme for providing 
residential accommodation to the public servants in Delhi where 
'there is a large concentratio'n of Central Government employees. 
'The purpose of this scheme is to give relief to the retiring public 
servants i.e. those who are employed in the Central Government, 
Delhi Administration and Central Government Undertakings, 8ta .. 
tutory and Local Bodies and autonomous organisati'Ons etc. under 
'the control of gentral Government/Delhi Administration. 

5. Government: is substantially complying with the reC'Ommmen .. 
dations of the Estimates Committee mentioned above. However, the 
r.omments of the Committee have been noted and to the extent possI-
ble within t'he limitati'Ons of funds and within the ambit of rules 
governing investment Of G.P. Funds, attempts will be made to gift 
further effect to Estimates Committee's recommendations. 
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In so far as the recommendations' of the Committee mentionefl 
at (ii), (iii) and (iv) under para 2.123 are concerned, these have been 
·brought to the notice of the State Governments etc., for appropriate 
'action. 

Comments of the Committee 

(Recommendation S. Nos. Z4 and 25, Paras 2.120 to 2.125) 

Please see para 28-33 of the Report (Chapteor-I). 

Recommendation (SI. No. 29, Paras 3.38, 3.39 and 3.40) 

The Committee regret to note that although it is the policy of 
'Government since 1948 to shift offices outside Delhi with a view 
to relieving congestion both in the matter of office and residential 
,accommodation as also to relieve excessive pressure on land and 
various civic amenities in the capital and that no new office of the 
'Central Government or semi-Government Organisation can be open-
ed or shifted to Delhi without the express approval of the Cabinet 
'Committee, there has been no worthwhile progress in the imple-
mentation of this policy. Considering ·the increase in the demand for 
office accommodation in Delhi which has gone up from about 38 
lakh sq. ft. during the First Plan to 75 lakh sq. ft. during the ~"ourth 
'Plan, it is evident that instead of offices being shifted outside Delhf, 
there has been a proliferation in their growth. It is surprising that 
'Oirectorate of Estates has no information about the offices which 
'have been shifted outside Delhi since 1948 as a result of the imple-
'mentation of Government policy. According to them, only 11 Gov-
ernment offices and 6 offices of public undertakings were shifted 

'outside Delhi after 1962-63. No information is also available about 
the new offices which have been located in Delhi after 1948. As, 
admitted by the representative of the Ministry, the policy of shifting 
offices outside Delhi has not been followed by Government in a 
'c~nsistent manner. 

The Committee further note that the Master Plan for Delhi 
specifically recommenderl. that 50,000 Central Government em-
ployees may be deflected to the ring towns of Ghaziabad, Faridabad, 
Gurgaon and Narela. Government have already constructed 1 lakh 
sq. ft. of office accommodation and 2212 residential units at Faridabad 
for the purpose and some offices have been shifted there.. Govern-
'lTl.ent have al~o acquired 1,000 acres of land at Ghaziabarl and 900 
acres of land in the Mehrauli-Badarpur areas for construction of 



both office and residential accommodation but no construction work 
bas been started due to paucity of funds. No action appears to have, 
been taken to acquire land at Gurgaon and Narela as recommended-
in the Master Plan. It is thus evident that the decision to develop-
these ring towns to relieve congestion from Delhi has also not been 
implemented to any great extent. 

The Committee deplore the casual manner in which the-
policy of shifting Government offices outside Delhi has been imple. 
mented so far. It is surprising that no information about the ~arti-· 
c:ulars of new offices which have baen located in Delhi since the' 
policy decision in 1948, is maintained by the Directorate of Estates. 
The Committee would like Government to collect the information 
regarding new offices which have been located iri Delhi sinc~ 1948' 
as also the particulars of offices which have been shifted outside 
Delhi since then aad suitably incorporate it in the Annual Report.. 

Reply of Government 

The infonnati'On regarding new offices which ha.ve been located: 
tn Delhi since 1948 as also the particulars of offices which have been 
shifted outside Delhi since then is being collected. The information; 
when collected, will be incorporated suitably in the Anhual Report 
of the Ministry of Works and H'Ousing. 

2. The Master Plan for Delhi highlighted the need for integrated, 
planning and coordinated developmet of Delhi and its surround!ng 
region and recommended the prepa.ration of a comprehensive Re-· 
gional Plan for the metropolitan city of Delhi as well as its hinter-
land served by a large number of services emanating from Delhi. 
This recommendation was made in view of the physical, economic 
and resource constraints on the un-limited growth of Delhi. Accord-
Ingly, the Government of India set up a high powered Board for 
the purpose of preparing the Regional Plan. The regional Plant 
as approved by the High Powered Board, comprises importa'nt urban 
centres, like Meerut, Panip'lt, Sonepat, Rohtak, Gurgaon, etc. The. 
Regional Plan also envis'lged the development of 17 towns within 
the National Capital Region. which have been identified ~ having 
excelle'!lt growth potential besi~es, Narela in the Union Territory 
6f Delhi. Action for undertaking integrated development of one 
town in each of three sub-Regions in Haryana, Uttar Pradesh and 
Rajasthan has already been initii:lted by the State Governments. A 
Working Oronp has also been set up by the Central Government to· 
ndvi:-e in the matter of decentralisation of Government offices, whole-
sale trade ~nd Industries away from Delhi to suitable towns within 
the National Capital Region. 
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Further Information Called for by the Committee 
A copy of the Report of the Working Group set up by Central 

Government to advise in t~e matter of decentralisation of Govern-
ment office~, wholesale trade and industries away from Delhi to 
suitable towns within the National Capital Region may be furnish-
ed. 

(L.S.S. No. 5/23/l/ECnS dated 7-1-1976). 

Further Reply of the Govemment 

The Working Group set up to advise in the matter of decentrali-
sation of Govarnment offi~s etc. outside Delhi has not yet submit-
"ted its report. The matter, howevet", being pursued actively. 

(O.M. No. G.25013(1) /75-Bt., dated 11-2-1976). 

Further Comm<mts of the Committee 

Please see paras 34-41 of the Report (Chapter -I). 

Recommendation (St. No. 30, Paras 3.41, 3.tZ, 3.U and 3.44) 

The Committee note that the main difficulties in implementing 
"the policy regarding shifting of offices from Delhi are:-

(i) Non-availability of suitable office/residential accommoda-
tion in places where offices are proposed to the shifted 
and financial difficulties in construction of new officesl 
residential building ihere. 

(li) Attached/subordinate offices do not want to move out-
side Delhi on the plea of keeping constant liaison with 
the administrative Ministries. 

(iii) Reluctance of Government servants to shift outside 
Delhi due to reduction in the quantum of allowances 
like City Compensatory allowance, Housa Rent a,l-
lowance as also non-availability of suitable facilities such 
as medical, education etc. at thOSe places. 

The Committee do not agree with the ?lea that it is necessary for 
the attached and subordinate offices to be in Delhi to keep constant 
·liaison with the administrative Ministries concerned as liaison could 
be well maintained from any place out.,ide Delhi due to the avail-
:ability of increased communication facilities. They, however, con-
sider that other difficulties like non-availability of office/residential 
-accommodation etc. zoe genuine and should be removed if it is really 
:lntended to shift offices outside Delhi. 



The Committee need hardly emphasise the imperative need' 
to shift offices outside Delhi and other Metropolitan 1:owns not 
only in the interest of relieving congestion from these over-saturat-
ed centres of population but also to give a fillip to the develop-
ment of ring towns. It is common knowledge that opening of 
more offices in these metropolitan towns tends to inflate their 
population not only by the addition of Government servants and 
their families but by attracting persons of subsidiary occupations 
also to these centres, resulting in the creation of slum conditions, 
unhealthy environments and serious strain on social utility ser-
vices like water, electricity, houoing, transport etc. It is, thE're-
fore, urgent that effective measures are taken 1:0 regulate the in-
crease in the population of these metropolitan cities, One of these 
measures, is the shifting of Government offices to satellite and ring 
towns as also to other suitable areas in the country. 

The Committee have no doubt that the policy of shifting 
offices outside these cities can be successful only if proper arrange-
ments are made for office and residential accommodation as also, 
for providing suit~ble medical, educational, water supply, sanita-
tion etc., facilities at these places. The Committee consider that 
the social and economic costs of providing utility services in the 
areas where these offices are proposed to be shifted, will in the long 
'run, be much less than p!l"oviding the services in these metropolitan 
cities. The Committee consider that the following steps will go, 
a long way in the implementation of the policy of shifting of' 
offices outside Delhi and other metropolitan cities:-

(i) A complete list of Government/semi-Government and" 
public undertakings offices should be drawn up immedi-
ately and the particular offices which are to be shifted' 
outside Delhi should be earmarked and time-bound pro-
gramme prepared for shifting such offices. 

(ii) Office accommodation and residential accommodation 
for a sizeable number of employees should be made avail-
able in the places where these offices are proposed to be 
shifted so that the employees do not suffer from hard-
ship on accOunt of lack of aocommodation in a new place 
of duty. 

(iii) Allowances of existing employees may be suitably pro-
tected a·nd tampered off over a specified period after they 
are shifted to new. places to save them sudden loss oft 
emoluments. 
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Reply of Govenunent 

Particulars of Central Government offices and semi-Government 
offices located at New Delhi/Delhi are being collected with a view 
to examining which of these could be shifted to satellite and ring 
towns as well as to other suitable areas in the country. It is, 
however, stated that the matter regarding ~hifting the Head Offices 
of public sector undertaking outside Delhi has been recently re-
viewed by Government and certain decisions taken. 

2. The matter relating to protection of allowan-ces of the ex-
Isting employees, after they are shifted to new places, to save them 
from sudden loss of emoluments, is under examination. 

3. The Committee's recommendation that office and residential 
accommodation for a sizeable number of employees should' be 
made available at the places wheo:e office:; are propooed to be shift-
ed, has been noted and will be kept in view while preparing plans 
for construction of'accommodation at various stations. 

Comments of the Committee 

Please see paragraphs 34-41 of the Report (Chapter-I). 

Recommendation (SI. No. 31 para 3.45) 

The Committee consider that the ring towns which are proposed 
to be developed around these metropolitan· towns should be at a 
distance of not le-s than 20-25 Kms. so that these ring towns do· 
not get swallowed up by the mother city. It would also be desir-
able if first ~~riority for the development of ring towns is given to; 
places which are already somewhat developed and where medical, 
educational facilities etc. are available so as to avoid immediate· 
beavy expenditure thereon. 

Reply of Govemment 

The recommendations have been brought to the notice of th& 
State Governments concerned. 

(O.M. No. llOI3/4j75-U.D-n dated 1~9-197i). 

Comments of the Committee 

Pleasoe see paras 34-41 of the Report (Chapter-I). 
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Recommendation (S1. No. ") para 4.14 

The Committee further suggest that Government may constitute a 
Market Advisory Committee, consisting of represeXl.tatives of the 
residents in every locality to enable them to participate in the 
-efficient functioning of the markets which cater to t-heir require-
ments. 

Repl,. of Government 

In almost each residential colony of Government Servants, there 
.are ~ady associations of shopkeepers as well. as associations of 
residents. The grievances of both the shopkeepers and the resi-
·dents are ventilated by their respective associations to the Direc-
torate of Estates which invariably' coordinate in such matters. In 
·the circumstances, there is no need for setting up Market Advisory 
'Committees in addition. 

Comments of the Committee 

-rile Committee would like to point out that the Residen~ 
Association and the Association of the Shopkeepers in 
a colony are set up with different aims and objects and 
as such they have no common or joint role under the 
aegis of the Government to participate in the efficient 
functioning of the market. The Committee, therefore, 
reiterate their earlier recommendation that Government 
may constitute a Market Advisory Committee consisting 
of representatives of the residents in every colony." 

Recommendation (S1. No. 45, paras 5.9 and 5.10) '. 

The Committe~ are unhappy to note that the arrears of 
licence fee in respect of residential accommodation at Delhi which 
were Rs. 76 lakhS in 1969-70 have increased to about Rs. 76 lakhs in 
1973-74. The arrears of recovery are stated to be due to following 
reasons:-

(i) Delay of 4-5 months in receipt of recovery schedules 
from the various offices and their reconciliation by the 
Estate Office. 

(il) Want of timely intimation from the various departments 
regarding cases of transfer, promotion etc. 
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(iii) Delay in remittance of recovery of dues by the depart-
ments of P. & T., Railways and Defence. 

The Committee note that from January, 1975, the Directorate of 
Estates have posted their staff in the different treasury offices to 
get the schedules of deductions and recoveries and effect reconcili .. 
atioD. 

The Committee recommend that Government should ~t UQ 
a Departmental Committee with representatives of Ministry of 
Finance and Audit to review the procedure regarding reconcili-
ation of accounts in detail with a view to simplify the same so as 
to reduce delays in reconciliation and submit a report within two 
months of its constitution. It should be ensured that specific fol-
low up action is initiated immediately on such of the recommend-
ations of the Departmental Committee which have been accepted 
by Government. 

Reply of Government 

The recommendation made by the Eastimate Committee to set 
up a Departmental Committee with representatives of Ministry of 
Finance and Audit to review and simplify the procedure regard-
ing reconciliation of accounts in detail with a view to reducing de-
lays in reconciliation, has been accepted. The Ministry of Finance 
(Ila?artmen.t of Expenditure) and the Office of the Cbmptroller 
and Auditor General of India have already been requested to 
nominate ,their representatives on the Departmental Committee. 

Further information caned for 'by' the Committee 

. " . ~ 

The latest position may be intimated.. 

(L.S.S; No. 5/33/1iEC/75 dt. 7-1-76) 

Further reply of the Govemment' 

"Although the Ministry of FinanCe and Directorate of Estates 
have since nominated their representatives for the Departmental 
Committee the C & AG has not so far nominated the representative." 

(O.M. No. G-250131117~Bt tit. 11.2.71}) 
2728 L.S.-7. 
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Further comments of the COInD,littee 

Please see paras 42-47 of the Report (Chapter I). 

~~ao. (81. lio. ~) ~1l'P! $.J.1 
The Committee see DO reason why action could BOt be taken. to 

recover the dues from unautharised occupants, like overstayal by 
retired Government servants, under the Public Premises (Evi~on 
of Una~th.o:ri~ Occupants) Act, 1971. The Committee have al-
ready recommended in para 2.10~ of the Re~rt that Governmellt 
should examille the feasibility of withholding sizeable amoullts 
from the GTatuity payable to Government servants on retirement 
~ as to discourage unautho~sed occupant by ex-Government ser-
vants. 

Reply of Goverament 

Steps are taken to recover Government dues under the provi-
sions of the Public Premiles (Eviction Of Unauthorised. Occupants) 
Act, 1971 on account of overstayal of retired Government servants 
ill Government accommodation. ";fIDe process of· litigation is, :lor the 
reasons given below, a lengthy one and it takes quite long to reco-
ver ,the dues through the provisions of the said Act. 

2. Under the provisions of the Public Premises (Eviction of 
Unau~ Occupants) Act, 1971, every unauthorised ~t 
of public premises is required to pay damages on account of the use 
aDd occupation &f such pr-emises as may be assessed by the Estate 
Officer. However, before the Estate Officer passes any such ort\er, 
he has 14 4aIue Ii, aoijQe ~ wriijy 1;0 the ~~J) ~~ed calling 
upon him to show cause why an order should not be made and then 
d:ispose of his objections, if any. Re 1].~ ~~o tc> ta,kf!. in.:to co~a
tion any evidence that may be produced in support of the objection. 
Ip. view of such a statutory provision, the Estate Officer is required 
to yJve a reasonable opportunity to the unauthorised occupant under 
the principles o£natural jt¢.ice~ Qecallse the ~~ngs are quasi-
judicial in nature. 

3. Secondly, if the unauthorised occupant, even after the above 
~qer has ~ ~ refuses or fails to pay the dues, 1h.e ~te 
0fJlc.-, ~ ~tioIl14 of ~ said Act, is req1Ar~ to ~1,1.~ a certk-
ficate f.Qr the amount due to the Coll~ whp baa to recov~ ~ 
amount as arrears of land revenue. The Collector takes some time 
to recover the ~~es. 
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4. Departments of retiring officers are invariably advised not to 

settle their final accounts till receipt of a "No Demand Certificates" 
from the Directora.te of Estates. 

5. The question of withholding a sizeable amount from the gra-
tuity paya~ to a. Govern.m.ent servaht oft. ~t is being exa-
mined and a reply would be sent to t!1e Committee with reference 
to para 2.102 of the Report. 

(O.M. No. 22013(18)175-Pol-ID dt. 17.10.75) 

Comments of dle CoImnlttee 

Please see paras 25-27 of the Report (Chapter-I). 
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'ApPEN1>IX i 

-Re~tions 01 the Ministry of Finance on recommenciat1oon in 
Estimates Committee's 74th Repent 

(Paras 1.17 to 1.21) 

In view of the present financial stringency, the ban on construc-
tion of non-functionalbuUdings was imposed by the package of 
measures adopted by the Government to contain the inflationary 
pressures prevaiUng in the country. The intention- was not to halt 
the progress of construction ~'rks which has proceeded beyond the 
plinth level. There is no denying the fact that these measures have 
helped to a considerable extent in easing the financial stringency 
in the country. This, is also borne out by the fact that the Cabinet 
had, in March, this year, specially relaxed the ban to the extent of 
budgetary plan during the current financial year for const'ruction 
of (i) low income group houses (ii) houses for those employed in 
essential services and (iii) essential office accommodation. 
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ApPENDIX li 

Views of the Planning Commission on recommendations ClOiI,tatined 
in paras 1.17 to 1.21 of the 74th Report of the Estimates Committee 

The inability to provide higher resources or the scheme in 
the initial years of the Plan was due to the prevailing inflationary 
situation in the economy and the need to provide resources for 
higher priority sectors. In fact, as a part' of the package to fight, 
inflation, the construction activity in the entire country has been 
deliberately slowed down to take off the pressure on the scarce 
material like steel, cement which was sold in blackmarket at a 
very high prices. The inflationary situation has caused erosion in 
the resources available for the plan programme which might involve 
readjustment in outlays. Besides, the annual workload of the CPWD 
on this programme had been only of the order of B.s. 4 crores to 5 
crores during the Fourth Plan period except in the year 1973-74 when 
it reached Rs. 7 crores. Again in 1974-75 against a plan provision 
of Rs. 6.33 crores, the likely expenditrue would be about Rs. 5.3 
crores only. The position will be reviewed from year to year. 
Allocation for construction of residential accommodation fur Gov-
ernment employees in the subsequent Annual Plans will be made in 
the light of· the overall availability of sources, the emerging price 
trends in the economy and the priorities to be accorded to other 
sectors of development. The question of providing accommodation 
to Central Government employees also to be C'Onceived with reference 
to the reqUirements of the employees of the State Governments, 
public sector undertakings etc., and also the overall availability of 
housing acrommodation in the community asa whole. Government 
has been taking steps to provide larger housing facilities through 
various measures-non-Plan loans to Government employees for 
construction of hQuses or purchase of houses constructed by public 
agencies like the DDA, loans by LIC for housing etc. 

In view of the various constraints mentioned above it may 
not be possible to ease the situation in regard to the availability of 
Government accommodation to Central Government employees in 
the short period. The pressure on Government accommodation is 
also on account of the fact that existing house rent allowance per-
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tnissible under the rules is not sufficient to enable them to get privatQ 
accommodatil()n of their standard en reasonable rents. The Third 
Pay Commission went into the question and made a number of 
recommendations. The two important recommendations are-(i) 
Taking the houses on ll()ng lease and making available to Govern-
ment employees on payment of 10 per cent of their pay; (ii) Gov-
ernment Inay lay down appropriate rates of house rent allowance 
for different cities and towns on the basis 'Of prevailing levels of 
rent. Alternatively, notional rates for different types ofaccommo-
datio'n for employees in specified pay grounds should be laid down 
for different cities and' towns. The difference between actual rent 
paid and the 10 per cent of the pay may be reimbursed provided the 
actual rent does not exceed the notional rent etc .. From the ·short-
term point of view when overall problem of constraint of resources 
is going to be with us for some time, it is suggested that the Ministry 
of Works and Housing may undertake a study regarding the ecOll'O-
m.ics of construction of Government accommodation V'i'B~ pr0-
viding house rent allowance on liberal terms to enable the Govern-
ment employees to get private accommodation on reasonable 
standard. 

No doubt, elnl?loyment creation is one of ,the objective of 
the Fifth Five Year Plan. The manner in which it is brought out is 
crucial. In an economy expe!'iencing all round shortage of essential 
commodities specially of wage ~ds, creation of employment opp:>r-
tunities through construction is likely to be inflationary. New 
additians to labour force would push up the prices of commodities 
in short supply as a result of income earned by new entrants com-
peting for the commodities in short supply. 

No doubt, employment creation is one of the objectives of 
the Fifth Five Year Plan. The manner in which it is brought out 
is crucial. In an economy, experiencing all round shortage o~ 
essential commodities especially 'Of wage goods, creation of employ-
ment opportunities though construction is likely to be inftatianary. 
New addifions to labour force on account of employment in construc-
tion would push up the prices of commodities in short supply as a 
result of income earned by new entrants competing for the com-
modities in short supply. 
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APPENDIX IV 

(FIFTH LOK SABH.\) 

I. Total number or recommendations 

U. RecolDmenc1ations which have been accepted by Govenunent (vide 
recommendations at SI. NO.2, 3, 5, II, 12, 15--19, 21, 22, 26, 
27,28, 32, 33, 35-39, 41, 43, 44, 47, 48, so, 51, 53, 55-58. 

Number 

Percentage to total 

UI. Recommeodations which the Committee do nat desire to pursue 
in view of Govel"DIDCDt"s replY (vide reCODUDeDdations at S. Nos. 
4, 6, 20, 26 (pardy), 34, 42, 49, 52 &: 54. 

Number 

Percentage to total 

IV. Recommendations in respect of which replies or Government have 
Dot been aa:ePted by the Committee (vide reCOlDlDCDdations at 
S. Nos. I, 7-10, 13, 14, 23, 24. 25, 29-31,40, 45 &: 46. . 

Number 

Percentage to total 

97 
GMGIPMRND-LS n-2~ LS-Io-.t-7f-IOS4 

58 

34 

% 

8 

14% 

16 

27% 

". --_ .. 


	001
	002
	003
	005
	007
	008
	009
	011
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109

